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: Hon'ble Mr.Justice D.N..
Chowdhury, Vice-Chairman.

Present

Two weeks further time is allowed
to the respondents to file written
statement on the prayer of Mr.B.C. Das,
learned counsel appearing on behalf of
ICAR, . S .
List on 10.11,00 for written.
statement and further orders,

vw/’”'"lv
Vice=Chairman

'Heard Mr S.Sarma,learned counsel for
the applicént. None appears for the
r§5ponden£s no Alwiy file their written
statement ‘as was undertaken earlier on
23.10.00. The case shall proceed ex-parte

f List on 2.3.2001 for hearing.
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Heard counsel for the parties.
Hearing concluded. Judgment delivered
in open Court, kept in separate sheets.

The application is adlowed in terms
of the order. No order as to costs.
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| . CENTRAL ADMINISTRATIVE TRIBUNAL : :
' . ~ GUWAHATI BENCH.
0.a./R.%X. No. ., 124 . ¢ 2000.
21-3-2001.

DATE OF DECISION ..<¢vo374sYYe

Shri prabin Medhi

-a-smu.-—emxanvu:mmcmv-z..—nw-.—m.“p--ﬁc=v—-s=—-f_t~.-.

.. PETITIONER(S)

Sri S.Sarma.

I‘:m.riﬁtmmor:-r_g—m’xamFahc:nr_@u"arﬂ"

_ ADVCCATE FOR THE
PETITIONER(S)

.. VERSUS -

Union of India & Ors.

ti-,'nwl:-.u:’rnm“m-aaumw.uumrarsmm—mmw

RESPONDENT(S)

Sri B.C.Das. ADVOCATE FOR THE

‘
'wm-ﬂrrrl‘mmn—m'm—b‘—ﬁn"-rmq-wﬂ*-:um-cn“mw

RESPONDENTS

THE HON'BLE MR JUSTICE D.N.CHCWDHURY, VICE CHAIRMAN

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER

'1.VWhether Reporters of local papers may be allowed to see the

judgment ?
2. To be referred to the Reporter or mot 7

3. Whether their Lordships wish to see the fair copy of the
judgment ? .

4. Whether the judgment is to be circulated.to the other Benches ?

Judgment delivered by Hon'ble Viee-Chairman
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CHVTR&L ADMINISTRATIVE TRIBUNAL. GUWAHATI BENCH.
Original Application No.124 of 2000. S

' Date of Order This the 21st Day of March 2001.

The Hon'ble Mr . Justice D.N.chowdhury.Vice-Chairman.

.AThe Hon'ble Mr K.K. sharma.Administrative Member .

Y

shri Prabin Medhl.

’ Chowkidar. in the office of the Indian

Council of agricultural Research (ICAR)
F@r NJE oH .Region. )
Umroi Road, Umiam, Barapani. : e o -« Applicant

By Advocaee Shri S.Sarma..

- Vérsus -

1. Uniong of India.
represented by the Secretary to the
Govt. of India, :
Ministry of Agriculture,
Krishi Bhawan. New DEIhi-l.

2. The Director General,’
- Indian Council of Agricultural Research(ICAR)
. Krishi BhaWan. Hew Belhi-1.

3. The. Director. :
ICAR Resrarch Complex,
Umroi Road, Barapani.

4. The Administrative officer.

" ICAR Research Complex, -
Umroi Road, . Barapani, . . o :
Meghalaya. 4 , " ¢ « « Respondents .

By‘Aﬂvocate*Sri B.C.Das. . L

—
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\ GHQWDHURY J.(V.C)

The legitlmacy of the action of the re3pondent3 in -
not considering the . case of the applicant for promotion 1n

right perspective is the key questiong raised in this

" application. .The applicant is presently holding the post |
, of Chowkidar (Supporting Services Grade-III) in the office

of the Indian Council of Agricultural Research (hereinafter

referred to as’ ICAR) under the rQSpondentﬁ. He Joined the

service ‘as Chowkidar Grade-I ‘on 30 11.78 Pursuant to an

- o SR o o j( contd.r.é
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indent placed by the respondents for the post of Chowkidar
in the local Employment Exchange. The applicant alongwith

others were sponsored for the post. A selection was held

~and the applicant was found suitable for the post and by

order dated 16.10.78 ﬁe was offerred with the post of
Chowkidar Grade-I. At the time of entering into the‘serv%ce
as Chowkidar the applicént was a non Matric, which was the
prescribed qualification at the relevant time. While worﬁing
as such tﬁe applicant completed successfully the diplomai
course of the Trade of Fitter frcm the ITI. Meghélaya; H%
was given the National Trade Certificate on passing:- the
prescribed trade test in the trade of Fitter. The applicant

also in the meantime passed the H.S.L.c examination in the ‘

year 1987. He was promoted to Grade-~II in the year 1984

and ByVOtder dated 3.3.90 the applicant was promoted to
Chowkidar Gr@de-III. After obtaining necessary qualifications
the'applicant submitted representation to the authority
on 22.10.88. The applicant while holding tpe post of
Chowkidar.he:wps*alléwéd‘toinrk as Pump Operator vide
qrder dated 23;8f93 apd he was allowed to take charge of
Pump House and pumping and supply of water alongwith Sri
Narain during the training period of sii R.K.Tewari. It
also appears that similar orders for allowing the applicant
O UGSued ek (e (were ,
tc act as Pump Operator are also annexed with the application.
The applicant on his own submitted representation before
the authority for regularising him as pump Operator since
he possessed the necessary qualification. The Joint Staff
Couﬁcil also took up the cause cf the applicant and in

the meeting dated 12.12.97 the staff side wanted to the

- management aboutthe vacancy of two pump Operators. The

L/\vvw/ case of the applkcant, a Grade-D staff was pointed out

-

CCntd FRPRK
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. to the management as a qualified Group D person for the post.
The immédiate superior officer of the applicant also by
communication dated 18.8.98 requested the Director for
filling up the post oi Pump Operator. In his communication
the concerned officer referred to the petitions submitted |
by the applicant which was recommended by the said authority
for the post of pump Operator. Proceeding cf the H.C.D
meeting dated 17.1.98 and also Estaﬁe Cell meeting dated
24;2.98 were also submitted to thehDirector. The applicant

- also submitted number of such representations to the
authorities for consideration cf his case for appointment/
promotion to.the post of pump Cperatdr. Falling to get
appropriate remedy the applicant served legal notice on
thé respondents cn 12.2;99. The respondents turned down his
claim by commuriication dated 1.7.99. In this application
the applicant also stated that for the year 1995 steps were
taken for £1i1ling up the post of Pump Operator and the
applicant among others alsc appeared before the Selection
Board and according to him thoughf he was found eligible
he was not appcinted The respondénts authority also proposed
tc £ill up one mf post of pump Qperator T~1 Grade from
'amongst the Group D Ss-I staff having the minimum qualifjcation.

- The: applicant applied for the post, that also remain unattended.
Hence this application assailing the action of the respondents
4in not qons;dering the case of the applicant for promotion

to the post of Pump Operator.

2.  The respondents submitted its writteng statement. In
khe written sﬁatement the”reSpondents stated that under
Recruitment rules there ﬁas no provision for promotion to
the post of pump COperator in AnxillaryZCadre from the post:

L/\y\/of'Chowkidar. The respondents also denied that the applicant

contd. .4



was performing the duties of pump Operator for the last
8 years. According to the respondents the applicant was

. @ Chowkidar in 8S Grade-III and simply attached temporarily
to the Estate Section of the ICAR for performing the normal

. duties of Chowkidar considerihg the repeated requesﬁ of
the applicant. The respondents alsc stated that the applicént
Was never alloted the duty of Pumb Operator and vide order
dated 23.8.93 the duties of pPump Cperator was assigned to
Srl Narain and the applicant was to take charge of the pump
House, which was the duty 6f the pump Cperator. The aforesaid .
statement made by the Director, ICAR is patently incorrect
in—wiew on the face of the office order No .RC/E0/16/93-94/102
datéEA53.§.93 issued by K.A.PaswWwan, Scientist Ex to & Eﬁ;
ICAR,Barapani. As per the aforesaid off.icé order in .view_ of
the selection of Sri R.K}TeWari for training and preparation

"thereof the applicant was to take the chargé of pﬁmp House
alongwith Sri Narain during the training pericd. sri Medhi
was ordered to maintain.the water requirement and if there
is any problem he ;gg%%%vreport to the E.O for ratlfication.h
The respondents in its return also stated that the interview
that was held for the posi of Pump Operator in the year 1995
was reserved for S? candidate and the applicant was called
for as a departmenﬁal candidate alongwith others sponsored
by the local Employment Exchange. “However the selection
COmmittee cculd find any one suitable for the post."The ‘

. respondents also stated that the applicant did not fulfilk
the requisite qualifications for the post of pump Operator.
The qualification acquired by the applicant was full of
ambiguity and the certificates have been issued to sri
prabin Chandra Medhi and not to Sri Prabin Medhi. From the

L\,/_/' facts narrated above the applicant is holding the post of

contd. 5



'IQhowkidaraGrade—IIIifromvl990r nccording to the respondents

'also tne applicant is‘nclding the post of Chowkidar in.és

Grade-Ili..ns per clause 7.1 of the Hand Book or Technical

Service 33?3% of'vacanciés'in gradevT-I of Category-I may

be £illed by promotion of persons mn’eupporting services ,

E »possessing qualifications prescribed for Category-I The
vessential qualifications weae also indicated in the Circular

. I~
_No.RC(R)lQ/BB.vcl.II dated 31.8.99. which are re-prodnced

' below.:
‘ “Pump Operator : Matriculate with at least one
(T=-1) . year's. certificate in relevant
field, Cr

'~ Matriculate with 5 years experience
- of WCrking in the respective field
or
Matriculate with National Trade
Certificate/Naticnal Apprenticeship-
~ certificate or equivalent with 3
. years experience in the respective
field,
or
Nat{onal Trade Certificate/National
- Apprenticeship certificate(for non-
: Matriculate) or equivalent with
5 years experience in the reSpectiv-
field." :

: The applicant being a Group D staff fulfills the qualification&-
- prescribed under the. rules. He is iJNSUPporting Service Grade-

} and having minimum educaticnal qualification and experience

in the field is eligible to be considered The applicant being
"fa Matriculate with one. year Trade Certificate in the respective=
field is undoubtedly eligible to be considered for the post.
fThat apart even on the own showingvof the reSpondents the
applicant pessessed the experience of working as Pump Qperator
'In the circumstances the stand taken by the regspondents that
the.applicant_did.not fulfil the requisite qualification to’
hold the post of Pump Operator is/unsustainable. The other

grounds cited by the respondents that the post of 1995 was.

i

contd..6
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. resefved'for ST‘also eannot be’aecegted since there cannot
be any reservation against a single vapancY. The Pump Operator
post which was sought to be filled up by the Selection
“Committee An 1995 was a. single post though it was cited as
reserved for ST, |

"5. , :.Mr'B;c.bas. 1eafned counsel appeafing.for tﬁe’feapoa-

- dents referred to the proceeding of the Selection Committee
meeting held on 24.8.94 under Chairmanship of the Director,
ICAR with 4 other members . AB per minutes it appears that |

\

13 candidates were called for the interview. out of which

-

6 candidates were appearedé but nobody was found sultable. -
The'apolicant wégvealledeggt the 1nterview and his educatiohal-
qualification was recorded but in the experience sheet his
experience as Pump Operator was not recorded. Be that as it
i may, the reSpondents aid not £ind any one suitable may be
because the appllcant being a non reserved categoé;, the
Selection Committee did not £ind the applicant suitable.
| The_reSpendents did not answer specifically as to the
Ci:euiar dated 31.8.99 prOposing.to fiil up'among others,
.tnelpOSt;Qf Pump Operator T-1 Gradeﬂfrcm amongst the Group
D ‘having minimum qualification prescribed for Category-1
Technical,sefvice, In the written statement however, the .
'reepoaéeAts made a omnibus Statement'that the apblieant
did not possess requisite qualification by the applicant. )
The qpalification vauired by the applicant was full of
ambngﬁty; It was also inter alia stated that there was
no provis;on for promotien from SS Grade-III to the pest
of Pump Qperator. The said statement does not stand scrutlny
‘on thewface of Rule 7.1 of the Hand Book of Technical .
'Serﬁice;ie éhich.it is mentioned that 33¥3% of vacancies -
. may be filled-epnsy promotion from S3 Grade. The Certificate

\/«Jv | ) : t  f'

contd..7
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issued by the Meghalaya Board in the name of brabin Chandra
Médhi cannot be ocutright re jected. The identity of the
applicant was never.in doubt. The same respondents sometiﬁes
used the name of the applicant as Prabin Chandra Medhi and
sometimes prabin Medhi. Since the identity of the applicant.

is not in doubt'ambiguity did not arise. That apart the

‘aforesaid ambiguity was corrected by the respondents themselves

by its communication dated 4.11.98 whereby the respondents
returned the original certificate, mark sheet etc. The
communication dated 31.10.88 in reference to the letter of

the applicant dated 22.10.88, the name of the applicant was
shown as Prabin Chandra Medhi and in the communication dated
4.11.88 the applicant was desaribed as Prabin Medhi. In our
view the applicant did not receive proper consideration 15
the hand of the respondents. The respondents only pretendae
to consider his applicagion and turned down his claim on —
irrélevant consideraﬁion. When pramotion is also one of the
mode of recruitment for félling up the T-1 Gradé like pump
Operator from $S Grade possessing the qualification prescribed.
fbr Category-I there is no justification for overlccking the
claim of the applicant._On the own? showing of the rkspondents
the post was proposed to be filled up frcm amonggt the Group
D staff which was a single post and no indication was cited

M‘QMMM
that the post was reserved for ST, even law also there cannot

“be reservation for a single vacancy. From the facts enumerated

above, ing our view the respondents acted in a most arbitrary

- fashion in overlooking the claim of the applicant for appoint-

ment to the post of pump Operator. The applicant is denied

with his right guaranted under Article 16 of the Constitution.

contd.. 8
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4. For the foregoing reasons the impugned communication
NO .RC(P)65/78 dated 1.7 .99 sent by the Administrative

of ficer is quashed. The respondents are directed to
consider the case of the applicant alongwith other eligible
candidates for the post of Pump Operator T-1 which is

still lying vacant as per law and pass a reasoned order
thereof. The respondents are directed to complete the
"aforesaid exercise within 3 months from the date of

receipt of a certified copy of this order.

S5 The application is allowed to the extend indicated.

There shall, however, be nc order as to costs.

| C (Lo,

{ K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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(An mppllratlnn und ¢ section 19 of the Central Administrative
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Shri Frabin Medht.\ A '-A"- .

Chowkider,in *he office nf the Indlan inuhixi =L

ety N.E.H. Fetﬂll-f‘y )
Unroi RBoad, bmiam, Earapanin : _
' Caeswses Applicant.

VERSUS -

1. Unicn of {ndia, L , :
Fepresented by the Secretary to the Govi.of India,
Ministry. of Aur1:u1tura,- TeoT
rishi Bhawan, New Delhi-1.

. TH@ D{re tm" General
-~ Tndian Council of AqrALthuru4 FE>Ethh LICARS

. 1hflmh& mawmn, ‘New Delhi-l.

3. The Director, '
TCAR Research Complex,
Umroi Road, Barapani;
M@gh&laya, -

-4, The Administra f*ve Officer,

1CAR Research Complex,
Umroi Foad, Barapani; .
Meahalaya. - :

: e Respondents.

FARTICULARS OF THE APFLICATION

1. PARTICULARE OF TH? ORDEFR AGAINST WHICH THIS AFFLICATION IS5

MAaD

T

The Griginal Application hag'beéh directed against the

order vide No RD(E) 65/78 dated 1.7.9% issued by the Administra-

. . ’ o
tive Officer ICAE, by which the Legal Notice demanding promotion
‘of  the applicant to the post mvaumprp@ratw% has bheen replied.
This application “has also been made against the action of  the h

respondentsa;, as described in the following paragraphs, in . not

ronsidering his case for promofion to the next higher grade more

Pt

B e oo

Slaf2000 =

7
&
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particularly the post of Pump Operator, for which the applicant

“is fully qualified and the post which he performing his  addi-

ticnal duties without any additicnal renumaration for last  about
8 vears.

2o LIMITATION:

The apglicant declares that the instant application has
been filed within the limitation period prescribed under sectian
21 of the Central Administrative Tribunal Act. 1285,

. JURISDICTIONS

The applicant further declares that the subject matter
of  the case is within the jurisdiction of the Administrative
Tribunal.

4. FACTS OF THE £ASE:

4.1. That the appiicant ig a gitizen of India and as such he
is entitled to all the rights; privileges and protection as
guaranteed by the Constitution of India and Laws framed thereun-
der.

2 I That the applicant joined the services under the re~

spondents as & CThowkider Gr-1; in the year 1378 (28.11.78 1. The

A T T .

respondents placed their indent to the sald post of Chowkider  in
the local Employment Exchange and accordingly the local Employ-
ment Exchange along with numbérs of candidates, sponsored %he
name of fhe applicant for the said post. Thereafter, the appli-
cant was found suitable for the Saiﬂ ﬁosﬁ and by an order dateﬁ
1£.18.78 the respondents have offered the post of Chowkider Gr-1.
The apglicant on receipt of the said order joined the said post
o f Fhmwkider Gr-1, on 30.11.78 and till gate he has been perform—
ing his duties with the satiéfaction of all concerned.  Although

1

the applicant joined as a Chowkider Sr—1, he is often allotted
the work of Fump Operator in addition 0 his allotted duties of

Chowk ider Hr—-1.
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4.3. That the applicant at the time of entering into  the

services as Chowkider Gr-1, he was a non metric candidate and  at
.

that time it was Lh2 prescribed gualification for the said post

=f Chowkider Gr-1. Thereafter, the applicant after obtaining due

A .
permission  from the concerned authority, completed successfully
the Diploma course of the trade "Fitter" from the iTi

_er -

(Meghalaya?, from Nationa Council for Vocational Traning, Megha-
laya. A National Trade Certificate has been issued to him o
12,.2.86 after his such completion of the course. It is  also
pertinent to mention here that %hg.applicant after abtaining the
aforesaid National Trade Certificate, fhe applicant seek permis-—
sion for appearing in the H.S.L.C. sxamination, and the authority
concerned gave dus permission to the applicant to appear in the

H.S.L.C. examination. The applicant in the year 1387 passed the

said H.8.L. L. Evamination while he was serving under the respon-
dents as a Chowkider Gr-1.
Copies of the said Mational trade Certificate as
well as the certificate pertaining to H.85.L.0. is

annexed herewith and marked as ANMEXURE-1 AND 2.

4., That the applicant due to excellent and outstanding

service career has been granted the next promotion to the post of

Ghowkidey Gr-11 in  the year 1984 by an order dated &.11.84.
——

Thereafter, the applicant was further promoted to the post  of
Chowkider Gr—1li, vide order dated 3.3.98.
S

The applicmﬁt craves leave of the Hon'ble Tribunal to
produce the copies of order datocd £.11.84 and 3.2.98 at the time
of hearing of the case.
é.S, That the applicant begs to state that after obtaining
the. Diploma ceritificate as well as. after completing the H.8.L.0.,
he vide his representation dated 22.12.88 made it known  fo the
authaority concerned. The respondents have alsc in reply  to his

£
wd
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such representation issued an orvder dated 31.18.88 divecting him
—

to submit all the said certificates and accordingly the applicqnt
‘gubmitted all his documents.

Copies of the order dated Z2.18.88 and 31.10.88

are annexed herewith and marked as ANNEXURE-Z AND

4.
4.6. That' the applicant at the time of his initial appoint-
ment was working in the Security Section under the respondents.
Thereafter, %he respondents having regard to his aforesaid educa-
tional qualification as well as Diploma, transferred him to the
éffice of the Estate Officer, vide order dated 15.1.92, to  per-
form  the duties of Fump Operator. However, the respondents  have
not issued any formal order appointing hie on temporary basis to
the said post of Pump Operator. In fact, the applicant in  addi-
tion to his allotted duties of Chowkider, was also asked to per-—
form  the dubty of Fump Operator. The applicant at that timev ac-
guired all the requirgd gualification for holding the post  of
Fump Operator and the respondents have also knowing fully well
about the said factual position allowed the applicant to work  in
the said post.

Copy  of the order dated 19.1.92 is annexed here-

with and marked as ANNEXURE-S.
4.7. That as stated above, the applicant has been allotted
the additional dutie% of Fump Operator by the respondents and  to
that effect the applicant alfthough have not given any appointment
crdery  on ad-hoo hasis, however, the respondents have iﬁauéﬁ Can
srder dated 23.8.93 by which the applicant has been allotted the
charge of entire pump house in addition to his sllotted duties.
Frior to thgt the applicant was asked to assist the work of  Fump
Operator  and by the said order dated 23.8.23 he was given the

2

entire charge of the pump house. However, the respondent

fn

. have

3

£



cdated 21.8.959,;, for his satisfactory work as FPump

Ui

not paid him any additio nal pay to his such additional work. The

respondents at the txmm of granting additional work should have

35}
ey

fived the pay of the applicant at tigher rate granting him ad-
hoo promotion. |
A copy of  the order dated 232.8.9F is  annexed
herewith and marked as ANNEXURE-6.
4.8. That the applicant during the pericd w,e,f, 15.1.9%
cnwards has  been grated the overtime allowanos. However, the

respondents have not aiven the prescribed scale of pump operator

as well as the overtime allowance in respect of fthe salary of a

u

pump Operator. the applicant has only got his overtime allowance

in respect of his present pay not as a Pump Operator.
The applicant craves leave of the Hon’ble Tribunal | to

produce all the rvelevant documents relatin to the overtime

i}

aliowance at the time of hearing of the case.

et

4.9, That the

%3]

i

pplicant begs bto state that the action on the
part of the respondents in not allowing him the prescribed pay of
Fump Operator is  illegal and violative of the principles of

"equal pay for equal work". In fact the applicant has been made

o owork in oa higher scale/post in addition o his allobtbted work

cbut he was never prayed for the pay scale of the said higher

post.

4.18. That the applicant begs to state that as stated above
all along he has been performing the duties of a FPump Operator in

caddition ko his allictted duties without any extra  renumaration.

fect the Estate Officer, issued a cervtificate on

31.5.94 followed by certificate dated 31.18.%4 and certificate
Copies of the certificates dated 31.5.94, 31.180.%24
and T1.8.95% are annsxed h#rawt v and marked as

ANNEXURES 7,8 AND 8 respectively.

i



4.11. Tha

o

the respondents thereafter issued an anothery order
dated 11.11.94 distributing the duties in fhe Estate Cell. By th

said arder dated 11.11.94 ,the Estate Officer, alloitted the wark
af  repair and maintenance of pipe lines and water supply in
addition fto his normal duﬁiea? However , the respondents have not
menticned any addition to his pay and allowances for the said

additiocnal  higher vesponsibilities, which is viclative of the

principles enumerated in Art 23 of the Constitution of India and

laws framed thereunder.
A& copy of the order dated 11.11.%34 is annexed
herewith and marked as ANNEXURE-1G.
4,12, That, the applicant begs to state that at that time the
post of Fump. Operator is lying vacant for long time and the
respondents in the vear 19395 issued an order dated 31.7.95 .di-
recting him  to appear‘im the selection for the post of  Fump

Operator. Accordingly the applicant appeared in the said inter-—

view . and did well. It is pertinent to mention here that in  the

said interview apart from the applicant there were no other

ates to hold the post of Pump Upera-

w3y

gualified departmental candi
tor. The applicant was the only Diploma 'holﬁer and  H.S.L.O,
passed candidate Trom Dept.
A copy of the said order dated 31.7.35 is annexed
herewith and marked as ANNEXURE-11.
4. 13, That as per the Eecruitment Fules, the applicant wﬁm

i a ITI Diploma Holder (2 years?) with H.8.L.C., is fully quali-

fied to hold the post of Fump Operator. Apart  from o the  above
F————ry

educational . gqualification he had put not less then three years

ik

service as Fump Operator under the respondents  itself. It is
noteworthy  to mention here that as per technical Rules of [CAR

the requirved gualification is quoted below:



///4”Matriculate with one year’s certificate .in the
relevant field.
Or .

(/n Matriculate with I years ekperiaﬁce of working  in
the reﬁpecfive field,
Or. )
Matriculate with National Trade Certificate/Nation-
al_aﬁprenticeghip Certificaté:ar equivalent with O
years'emperience in the respective field.
Or . 2
Natimnal Trade Certificate/National apprenticeship
Cartificate or eguivalant with 5 YEATE experien&é
in the respective fiesld.
Desirable qualificatiom=‘
Diploma in the relevant field. ﬁﬁ

fort  could not

-

The applicant. inspite of his best 8
cﬁllecﬁ the authentiﬁated copy:mf the aforesaid Fules and hence
he prays be?ﬁre ithe HGﬁ?bl@'Tribunal for a . divection to fhe
regpéﬁdenta for production of the said Fules at  the time of
hearing of the case.

4.1, That thg applicant begs to state that after the afore-—
said interview no réauit wae declared and the respondents at no
point  of time have apprised the aﬁplitajt about the fate of his
interview. In the midst of aforesaid development, the respondents
have issued an order dated 2251.97 by which the regular charge of
Fump Operator has been handed over to the applicant in  view of
transfer of one Sri Ramakanta Tewari T=11I. Thereafter the appli-
PR

sant has been holding the said post of Fump Operator, including

the cther additicnal works allowed to him including his allotted

~3
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A copy “the order dated 22.1.97 is annexed herewith

and marked az AMNEXURE-~1Z.

4.15. That the applicant begs to state that applicant being

ag eved by the action of the respondents has filed numbers of

representations highlighting his grievances. It is also notewonr-—

thy to mention here that the union concerned has also took up the
matter of the applicant in the 1 st Meseting of the Institute

Joint  8taff Council held at & pom. on 12.1.97 under  the presi-

¥

dentship of Chairman , i,e, the respondent No 2. In the said

meeting in its discussion more particularly in item No 21 the
case of the applicant was discussed and the Chairman after hear-
ing the staff side assured the applicant as well the union that

within Feb 1998, the cas ‘Qf the applicant will be taken up and
he will be promoted. After such assurance the applicant was under
the legitimate expectotion that he will be promoted to the Fost
of Fump ﬁperatﬁr withinm 1938 Feb but the respondents did not do
anything in the matter. It is pertinent t& menticn here that pur—
suant  te the said mesting the Estate Officer issued a le

~

dated 18.8.38, to the respondent Mo 3 for consideration of  the

cazse of the applicant with an observation that he is & qualified
candidate to hold the said post.
An extract of the minutes of th mesting dated

155.3.97 and the latter dated 18.8.98 are annexed
herewith and marked as ANNEXURE~1Z AND 14 vespec—
Lively.
116, That the applicant begs to state that after the said
development when nothing favarable cams out from the respondents
he submitted ‘numbera oo f repyesantatimnﬁ to the authority  con-
cerned praying for favourable consideration of the matter  but
insipte of assurances nothing positive has been communicate to

him. It this connection mention may be made of his representa-



P Wex

tions dated 16.12.97 which was duly forwarded as well as  recom-—
mended by the Estate Officer, over all I/0, 048R, for kind con-
sideration and representation dated 19.9.98. It is alsc pertinent

ted

pil

to mention here that the resgpondents have issued an ovder  d

8.12.98 by which the applicant has been assured once again.

Topies of  the representation dated 1. 12.97,

12.9.97 and the order dated 8.12.98 is annexed
herewith and marked as ANNEXURES 15,16 AND 17
respectively.
Thé applicant craves leave of the Hon'hle Tribunal fo
produce the obher c&pieé of representations as well as  remindérs

at the time of hearing of the case.

i}

4.17. That the applicant begs to state that as stated above

the respondents are setting over the matter relating the appoint-

ment of  the applicant. The respondents  apart  from  assurances

nothing has been communicated to him. The respondents even did

ot ublish fhe result of the infterview . It is note worth to
P A b
spute regarding the outstanding

mention here that there is no di
service ‘car@@r af the applicant. To that effect the respondents
have extended the honovarium to the applicant by issuing the
order dated 15.3.92,

& copy of  the order dated 15.3.39 iz annexed

herewith and marked as ANNEXURE- 18.
4.18. That the applicant begs to state that being aggrieyed
by the aforesaid facts and cirvcumstances, he was consbrained  to
SRYVEe & >1ega1 notice dated 12.2.99 through his counsel +to the
respondents. On receipt of the said legal notice the respondents

nave issued an order dated 1.7.%9% replying the contentions  and

P N In

rejecting the demands of the said legal notice datec

e

4
£

L

the said order the crux of the respondenits contention is that the

applicant does not posses the requisite gualification o hold the



said arder dated annexed

herewith and marked as ANNEYURE-19.

nost of Fump Operatar.
A copy of the
That the applicant
oy & divection to

documents including the copy

the time of hearing of the

4.19. That the

applicant

the respondents %

of the

prays before the Honfble Tribunal

the relevant

o produce all

legal notice dated 12.2.%9 at

submits that the respondents have

not  considered  the relesvant recruitment Bules at  the time of
issuance of the order dated 1.7.99 and virtually have failed to
apply their mind. The applicant has got all the reguired qualifi-

cation to

this connection mention may

which the

flas  heen laid

i

down. As per

applicant dis fully gualified

hold the post of Pump Operator as per the

qualification regui

Fules. In
e made of ordey dated 321.8.99% in

—dy

Fump  UOperator

rad for the post o

arder dated 321.8.99 the

to hold the post of Fump Operator.

and the denial aof such promotion o him dis in violation of  the
settled principles of Administrative fair Flay.
& ocopy of the Said‘ardar déted 21.8.39 is  annexed
herewith and marked as ANNEXURE--Z0.

426, That the respondents thereaflter issusd an arder dated
7.8.99 by which the applicant has beern asked to hand over the
charge of Pump Operator (Both I and 110 to ane Briy Q,Haque
fWelderi. It is noteworthy to mention here said Sri A, Hague

doesnot have the reguisite qualif

Operator  and also he does not posses
field. After the issuance of bthe

applicant handed over

15.12.9%  to =said Sri Al

has been performing the

the charge of
Hague .
duties

stated that although,

ication to post of Famp

any expevience in the said

zaid order dated the

b S PR
A I

the Fump Hoses (I and 113 on

i1l d

b bhe

applicant

4]

However, &

of the Pump Operator even after
Roup

the applicant was

12



ot haolding the post on ad-hoo basis with higher pay, but in fact
his servica has all along been treated as on ad-hoo and the law
ralating to the said replacement of one ad-hoo by anobher is JWell
settled and hence this action pf'the respondents ars not Spﬁtai;

nable in the eys of law.

docuaments showing the attendance of the applicant
N 14

ot
1
kS

as Fump CPEFBEHF(LDE ¥ oare annexed herewith and
marked as .NNE AURE-21,328 AND 23 (Dollyis,
éﬁﬂln That the applicant submits that at the time of entering

into the services of the respondents he was undery metric, and  on

COMING To krisw about the reguived gualifications of the post  of

Ty
-5
o
s1

Fump Operator, he afte ing due permission completed  both

diploma and H.8.L.C. on the hope that he would be  appointed as
Fump Operator. The respondents have also all along assuring  him

Aoyt

that in due time he would be nromoted to 4he said post.  The

—

action of the respondents in rejecting tha claim of fthe applicant

§1

therefore

te
4]

an the ground of not having requived gqualilification,

illegal more so considerin

i
0

the fact that in  addition  to his
educational quaiificatimnAand worlk caperience of not less then B
years under the responderts itself.

bozz. That the applicant submits that at present the said
post  aof Fump up&ratﬁr ig lying vacant Uﬂde the res punuﬂuual and
the applicant is the only departmental rcandidate fm? the said
post. In addition to that the applicant *ad éerveﬁ mare bthen 8
years‘ of service in the said post and %11l date he has  been
serving in  the said post in addition to his asllctied duties
without any renumaration.

i Baety
o
Z

not acted legally in issuing the order dated 7.%.38 appointing

Ll

- That the applicent submits that the respondenis have

one . ancther o the said post who does nos possess  any of  the



aforesaid qualification for holding the post of  Fump Operator.

Law iz well settled that one ad-hoo can not be replaced any

another that too without any pricr notice. It is et the  fact

hefore the respondents that th@:a;piicant coes not  possess the

¥

'Vrequired qualification for holding the said post of Fump Dperator'

and alsa there is no ocape for the respondents to say fhat during

- . .

his service tenure any thing adverse has besn happened  , . vather

he .has béen granted with the MHonorarium for his  outstanding

]

service to the .respondents but the respondents have issusd the
- . : .4

said order dated 7.9.98 , only to establish the fact® that the
applicant does not have any indefeasible right to the said post.

However, in fact the said order dated 7.2.98 is vimlative of  the,
principles of administrative fair play and hence the same is "ot

sustainable in the eye of law.

Gezd . That - the applicant begs to state that the respondents

haveA utilized the service of ﬁhg uf f5e appli%ént in a most
explai%étive< terh . The requmdént§ have noi paid the appl}cant
any wtra renumaration for his @xbra duties and ultimétely his
cléim. for the said pagt.has been rejected finally 'aftef giving.

assurances after assurances. BEven till date the said post is

lying vacant and'theigaid post-although has besn holding by some

~other but in-fact the warks have been performed by the applicant

i

only. It is also Sﬁgted that the applicant once appeared for the

L) ‘
]

ﬁaid paﬁf af‘Pump.Dperator as a departmental candidate and alsc
did well in the said inter?iey"but the reasons best known to the
respondents his whole effort fdf such interview has been canceled
oril Y ﬁﬁ the puwrported ground that he does not pgsses‘the reqguived
ualification for the said post. It is  therefore, the entire

action of the respondent is liable to set aside and guashed.

5. GROUNDS FOR EELIEF WITH LEGQL,FEDVIBIUN:

Sole Far - that the TESQDHdEHtE have acted contrary to  the

‘

)
i
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~'~ ,. | | | 4£?A'

1 -

settled proposition Law and prima facie théir action/inaction is
ot sustainable in the eye Gf_law.

S . .’fmr 'thét the action ﬁn the part of the regpondents in
rot prmmoting the applitant to the post of Fump Attendant @Dre =X
whan he has gob alihthe requisite qzalifiﬂaﬁian arnd édded'experi“
ence, 1is illegal and arbitrar? and liable to be set aside . and
quashed..

5.3 _Fa% that the aiﬁhaugh the respandéﬂts Ahave. entrusted
with the job of Fump Operator to the applicant in addition to his
alioﬁteﬁ duty, but no additiaﬁél pay. or  allowances ‘Eave‘ been
granted to him. Even the respondenté have not paid hié.the Qver—

time allowances as per the prescribed rate, applicable to a imp

Operator. In this connection law is well settlied that in any case

i the employer entrusts some additiconal work to  the employee,

B
et

the concerned employee is liable to be paid accordingly. This has

resulted in viclation of the Art 28 of the Constitdtion of  India

and hence the entire action is liable to be set aside.
Sad. For that the acticn of the respondents in not g?anting
the prescribed pay of Fump Operator for the period he worked is

B

ive of the principles of sgual pay for egual work and hence

(e

viala

the same are liable to be set aside and guashed.

55::‘

oS For that impugnod order dated 1.7.93 is not sustainable

as  the ”applicant.fulfilig all the required gualification both

educational as well as technical. Inaddition to that the appli-

o1}

cant ié hmldimg the ;aid post for more than eight years and, till
date thefwarks of the said is beiﬁg done by the applicant and
hemce the ap#li:ant do possess the ?equired superience . in  the
sald post and hence the respondents arve duty bound to prﬂmﬂte the
applicant to ﬁhe said post by géttimg aside té@ impugheﬁ arder.

.6, : For - that the entire action on the part of the respon-

dents is not granting the said post to the applicant is based on



prt

- . "
fertain extranecus consideration and the same also makes malafide

and colourable exercise of power exercised by them and on  this

srove  alone the [dmpugned action on the part of the © respondents

-

are mot sustainable in the eye of law and liable to be set aside.

5.7 . For that in any view of the matter the actidn/inaction

wf  the respondents are not stastainable in the eye of  law and

liable to set abide and guashed. ’
The applicant craves leave of the Hon'ble Tribunal to
advance move grounds both factual and Legal at the time of hear-—

ing of the O.4.

-

6.DETAILS OF REMEDIES EXHAUSTED:

v
'

1=

That the'appiicant declares that he exhausted all

.

. S . N : -
the remedies available to them and there is no alternative remedy

available to him. -
.

.
¢

7. MATTERS NOT FREVIOUSLY FILED OF FENDING IN ANY OTHER COURT:

The applicant further declares that he has 'hqt filed

previously ady application; writ‘petitian oF sult regérding the

-

grievances in respect of which this application is made before

. ’ . : ,
any other court ar any other Bench 'of thé Tribunal or any wother

authority noy  any such application ; writ petition or suilt is

.

pending before any of them.

8. EELIEF S0UGHT FOE: -

Undeyr the. facts and circumstances stated above, the
applicant” most respectfully prayed that the instant application
be admitted records be called for and after hearing the parties

mi the  cause  or. causes bhat may be shown and on perusal of

¢

records, be grant the following rveliefs to the applicanti-—

8.1, Tor set aside and guash Annexure-1% order dated 1.7.9%.

N~

R T direct the respondents to promote the applicant  in

4]

Lhe -posf of Fump Operator,with effect from the date o which  he



, ‘. | Q?

L]

was initially handed over the .entire charge ,with all consequen-—

tial service benafits including any other upgradation made subse-

gquently.

T

8.3, o Cost of the application.
B.4. Aany other relief/rveliefs to which the applicant is

entitled to wunder the facts and ¢irdumstances of the , case and

deemed fit and proper.

7. INTERIN DEDER'?EQYED FOR s

Paﬁdi;g dispesal of the application the applicant in
view of the aforesaid facts and*é?rﬁumstﬁmceg, prays for o an
imte&i ﬁvder from the Hﬁn’ble‘Trisunal te.ﬁha respondents not tao
fill up the post of Fump Dpératﬂr without the leave of the Hon'-

ble Tribunal.

o . .
1@. : e nE e e s s mazom s s s W e e ke omow AN A s K KN e RE A AAuE e

11. PARTICULARS OF. THE 1.F.0.:

| 1. 1.F.0. Ne. : 46 “wouzls
2. Date ‘ 2 434'2@é9 \
3. Fayable at ¢ Guwahati.. |

1. LIST OF ENCLOSURES:

As stated in the Indes. . .
%
L]
A
A
AY
15
' ~,

-t



VERIFICATION
- [ .

_I;' Shri' Frabin Medhi, S u; 8hr1 H.E;, Medhi, aged
abmut'.43:‘fear%,na t present wm}kihg as_Chawkider, in”'the -ICAE
ﬁesear;h Emmplex for NEH Eegibn,:Umfpi.Roady Barapani, Meghalaya,
g he;eby'mnlennly affirm and «eriff that the statements made in
paragraphs LEATARA AL ARG L5 RIS e true 1o

my knowledge and *hqu made in

are alsh

'trué_*m my legal adv1 e an d thé‘reat are my_ Humble
submissiah before the Hon'ble Tribunal. I’have ot suppressed any
material facts of the case.

And I‘aign o this thé7VEF;ficatimn Ity tﬁis the'4th;day

of April of Z008.

' o Bignature.

o b CA. medh

16

-

paragraphs 43648 ,4 N0k 41244144420

D gk - '
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~ 20 - ANNEXURE — 3

The Adrin. Officer (Adrn.)

1.C.As%e Rescarch Complex for HEH Region
wCcedar Lodge®™, Hhankhetl

shillong

(Through Proper Channel)
) o .

Subt- Ragarding my gencral & Technical qualifleation

and corrected date of birth.
sir,

: 1t is to inform you that as per your order
No. RZ(P)65/78/51 pt. 18th June, 1981 and RC{(P)65/78/73

bt. 3xd July, 1983. 1 was appeared in the Matriculation

.examination under the Meghalaya Board of School

Educution and National Trade Certificate 1n trade-of
fitter under the Minlstry of Labour and Rehabilitation
Govt. of India and passed the both final Examination,
so, 1 meant you to entry wy bhlo-Zata in my service ’
record for my future career. : \////

Further, 1 like to inform you that wy date Of
pirth,according to my matric Certificate han been
corrected from the Meghalaya Board of School Education

' Meghalaya and copy of all Certificates and order has

been enclosed herewith for your further necessary action
please. -

Yours falthfully,
) Ih&l\’\ 3 [3
B . A
(Prabin Ch. Medhi)
Chowkidar

ICAR, Amrit-Bhavan puilding, Laban
"~ shillong-793004 \

Coples ‘
1. Order No. RC{P)65/78/51 Dt,.18th June, 1981
2. w @ RC(P)65/78/73 Dt. 3rd July, 1962

3, Memo No. MBOSE/I'ISLC/Exam-ll/Vol.II/
] 87988/20065—68'Dt. Tura 12.10.88
4. -Admit Card(with marksheet for Matric)
5. Certificate for tha Course of Fitter Trade.
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II\D IAN COUNCIL oF A(JRICULTURAL RESFARCH

'ICAR RESFARCH COMPLEX FOR N.E.Il. R@iION
(CEDAR LODGE, JOWATL ROAD,SHILLON793% 003

Dated Shillorg, the 315’6 October, 1968

With Jeference .to his letter dated 22-10-88, Shri Prabin
Ch. Medhi ' Chowkidar 1s hereby advised to submnit thp Certlflcnte,

'Mark,sheeta etc., in origiral /

R
{

Sy —

( B.I. CHOUDHURY )
Asstt Administrative Officer-

(Admn. )
o “L(,/
/ShrifPrabin Ch. Medhi, _
Chowk idar,  (Agril. Engg.) Bivision,
'IO\R Reseqrch Complex for NEH Rogion, . - S

O
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"“. v ’\1\."‘\’;’ . ° . s : '
Lfﬁﬁ"'? _ : INDIAN CUUNLIC OF AGRICULTU AL Rase arul q
/ e ICAH RUSLARLH CUMPLEA Furd N, H, H&‘.Lul'UN(b .
: UMru ] RUAU BHKAFANI’ MEgHALAYA
NU. AL(P)gs5/7g. Dated Barapani,the 15th Jan.,199
. URDER
' - Shri P, Medhi, Chowkidar, 1CAR Research Complex fop
. NEH Region, Bsrapani, Security Section is hereby attached t
o the Lgtate Officer temporarily with- immediate ef fect untill
. further ordefs. ' T

-z i U .

SHARMA ')
AU INISTRAT Ive UFFller Isg

' : To g ‘ ’ : S
' o . ohrilpP, Medhljn ,

Chowkidar, ' :
ICAR{Research Complex for NEH Region,
Ba_I‘ap.ani.' . ' ’

N e i

( I. K.f

: ‘.‘w‘ + Lopy to :-
t. The Estate Of ficer, ICAR Research Complex for NEH
. Region, Barapani,
2. The Security Ufficer, ICAR Research Complex fo, NEH
- Regioh, Barapani.-
3. File No.RC(E)3/87.

‘.
70 pede o [l g

dn
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| - | o " ANNEXURE~G.
J ' - ESTATE OFFICER®S -

| ICAR RESEARCH COMPLEX. . NOLRE /VD/i~133w?4/1“E
BARAGFANT. . S o 23.8.83. '

' - o OFFICE ORDER. - T

In view of  the selection of Sri Q.HnTewari,,” 0 for training
and preparation fthereof Sri F.Medhi will take the zhmrua of  Fump
House and  pumping and supply of water along with  Sri, Narain
during his training period. Sri Medhi must try to maintain  the
water reguirement fulfilled .If there is any prubl@n, he shouwld
report  to El0. for vatification: The -Pump House , souses  and
storage tank should be maintained clean. Now esleckricity is
restored | on L1808 EV-Trans formey ,so the pumping hours may be .
from -5 AM to & PM and if necessary night persons may be  engaged
for the same. . o

copy o 'L:

1. The Diveckcor for information.
. Bri E“H.Tewari, FO for necessary belnnn
Z. Sri F.Medhi, Chowkider, difmuied to EG. .
AThey are requested to @nlisu a copy of  the list of
body cenevsncacnns b the Office. '
h ) - Sds=
. ELA L Faswan.
. '
) ! "
. R N N ‘
P .
‘e ’ N
\
¥
i

= o HEEe - P
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W{Fﬂ‘?:[ qfv\&r \31’3’1"{?61‘[7{ q{?;:ts;eg Gram ¢ A;,rlcomplcx\)P
'G3¥Hw:§g§fPtzcaeﬁer§ff%4~a1i;zawea{=a HEaEw ¥“ﬂ"°’21 ;
IR QT awT et clex 2 237-214 ?
- - Reren ‘
',‘g‘/’\",”" ' . ICAR Resenreh Complox for N. T, 11. Region
Umroi Road, Bara Pani= 79?103
o MLL,llllﬂY'l ;
. ’ 1
Rel Now..owvu... e S S Daea.31:5:1994 .!

" TU_WHOM 1T MAY CONCERN

This is tofcertify thntnﬁhri Prabin Medhi
son of Shri Kangsha Ram Medhi resident of Ha jo Bharali
Talo Villege, Komxup, Assem working as 5 Chowkider at

I1CAR Reaeurch Complex, Uarupanm.k

He was attached ta Estate Offica on 16.1.1992 : E
and ssked to hclp the pump operoior in: malntalnlnv woter
supply. He was ulso engagad ;m malntenance of pipe line, l

}» mblng work in of‘flce and colony apart from the duties ‘ '

of pump operation IUOI‘,(.: : i

L (K.A. PATIIAK) |
Qcientist;Entpmology & Estete Officer

R
(=



25‘ = ARNLRURES 8 5
\- . . 7'-'*‘.'--:»~ ‘..,..,.,... e ..»-:-\:—;‘;\\ N .

hEN

Wa—ﬁv r@fw eagtrvesnn t:{ﬁ:lsre; ot Gram Agrlcomplcx
) . ['4 I ‘\44 v ‘.
rgaﬂ’ qaeﬂzx e ergavenrsa QEIEG.TI‘H . Phone : |
A T(.lcx 237- )14 -
Gv-‘fi‘ié AG, @7 qrﬂ"r.. Ly ;; s
PRETEL - SR - : :
I DRI ICAR Research Complcx forN E. II Rc"xou e Ty "
ST Umrox Road, Bara Pani-793103 = - IR UEEN-
: Lo ' Meghaluyn T
) o . . ""‘ , ',‘.{ ': N . ' . oo " 1:- ‘: :
o ‘ ' SN e 31-10-1994.0
Ref. No...... PR R ‘< L "".3 ',»’f. Dal d""“"‘"‘“"‘."_’,"‘ ‘*‘
.'_. \ : . 4‘1" , ; .v., ! . ¥ '_‘.‘ l,r‘ R . % t
b oo . . ' . e . '1 .: * t ‘ ' &‘ ’. 1Y ':',' PR ] ) ‘,, [ ’ A __‘ ‘r;.l. N
e UL TU MHDN IT NAY CONCERN '};iF ! et e e
. This 4is to Eartify'tﬁat.ahri Prabin Medhi . | fqih
son of Shrd Kongsha Ram Nedhi rualdant ‘of HBJD Bhareli & . rﬁ’;
Telsa Village, Kamrup, Asaam worklngAas a Chowkidar at f.yf,,f:~q
« ! ! .
ICAR Researcthomplgx,for\NEH Region, Baraponi, Y .
] ' ‘ ’ . l ' . » « .‘
o wos attnchad to Eatatu Offica vn 16. 1 1992 ,:fiLJ
end asked to help the pump operatox in malntalnzng watcr':_ o
.o . supply. He was slso engaged in malntenanca of pipe line, - =~ !/}
v...‘(‘. et : . "‘
J;}gfu plumblng work in office end colony epart from the dut:.as-.',,;i A
IR of ) Pump UPerator._.*f'**-’e“‘ ) ff'j_, L o f' T
R o, P ‘ R S :
o C T wish him all success in futdre.
o - ‘
o N \ <
R} . . -
' o (J.K.~ BHARALI) R
‘ Estate Officer L SN
v ’ o N ' , ‘ "
, - . e
N ‘ 1 r . t o '}.‘ 3 V. ' }
; ' T R ‘ oo
' o !
\ K ‘1’-’ + : ! : ! . . '.‘4
[ T . . \ ' R



_26 - /\NNE_XURE'“ 9
RN '-H"’J KN l‘"{ 'H"lJ"
I gml Qe SERXIET EoP

CERL O R e Cirim :.f\ur!'(.'(\m]\h:\d

- T PR T= Phone
IR ERT -) ER LS :{'*1::,:{:}7 AR Tcl((‘x 237214 ‘)\
' zi;v‘glrr::*‘ o

) FOAR Research o omplex for N. 10, 1. Henion

o Uniroi Road, Bara Pan; 793103

' Meghaliaya -

A i

L , Darq the 21st Aug, '35,

e SN s b e sy e

TO «#HOM IT MAY CONCERN

This is te certify that Shri.Prabin Medhi S/e
- Shri.Kangsha Ram Medhi resident of HaJje Bharali,
~Tala village, Kamrup,Assam is werking under Estate
. @l as chawkidar and I knew him well since 2nd Nevember,

199/4, . ‘ . >
During the peried he was alse éntrusted with eperatien
el motor pumps, maintenanace of pipe lines and plumbing

“werks as anf when required. He is found hardwerking
“in-his jobs te the satisfactien.

I wish him success in his life.

%’f;t/
( D.K.BONOWAL )

T-7(Agril.Engg)&Estate~
Officer

AT et ey
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INDIAN COUNCIL OF AGRICULTURAL RUSEARCH
ICAR Research complex for N.Z.H.Region
Estate Cell, Umroi Road, Darapani

i k]
1

Lraga

A J'&

* eSaonanto Trag,

g : ‘-__:h CRainie, Lo ,,,Ef,:'i,".'.:? _‘ P
No. RC/ =95/, iy ‘Dated the 11th November, 1994,

£0/1
(BRI
* - R T
:"r‘r ",:.‘ --7‘:.; "s:g /ﬂ‘"!; ,* ‘:‘fl I

> NIV R T v k) L PR
e e AR AL BTt O}
N \ . K

v - 2 . . ' >
fas o " - . - s o - ot 4
<y EERNACGK B Py ‘4 ¢ LGt VL 4, e R
AL SO L s I'F ICEOIwL‘oR‘ S ' !
1 ot R AR Y o " b it s GRAPRUREVIE & I TP

3, InﬁnuperSéséionﬁtoTthiéﬁearlier’ofrice orders, the
following work arrangements is distributed against the _
stalf attached o, the Estatq,Cellhren,tbq_p;eaent.

PEAN :._1_‘ .. O P ] vt - .o » q\"{‘ [N 'w;-..‘fj

I T o oy, e nbe sty e s e, , “
g YA LI Rt i Wi e ooy

. et B A ESS
1. ) Shri oﬁﬂﬂom\a!ﬁﬂti ""‘F""":.}"‘!} . ,ﬂ R '?- 2t T ey
i et TEL e e, N S S
" Supervision’of Departmental ‘construction works, :
S supervision of safiawalas and maintenence & cleanliness
' oﬁ&xhe*Instt.bidgfuptOrthesﬁﬁvisian‘&t.Aggil.E g
Torprepare .estimates alongwith Mr.5.K.Biswas,T=4 of
AgrilEngg.Uivigion in consultation with the
o underaignedﬂzr AT g :

Y
<4 by *
DR AT e BN A

- L}
ety
v
t

B B 3, ‘ o R . . -
> ._,;,',-r,t SR P “’:u.""‘ - Y PO

Markiﬁgfoﬁnéﬁténgancéggg“DPK“gttached[tcxﬁsfate;éell,
forwardal of attendanca and preparation of muster roil
and keeping records 'of Inventories of all the Instt.,
bldese quarters with the assistance of Ur.K.A,Thomgs. -
BN R T

P,

P e

Jam

© Rl B an bl .
- 3} TR Gl TP S S e Tt T VRN :ﬁ
PRS2 ‘*f’_‘i;,hr‘- PR }»‘h Ty ¥ iy

. {n ., Haintenarge

T~ :?l'--g?‘ Tl v 6o B ror
alntenar ,’ogmwgﬁeﬁ‘bupyly and ‘repair of pipé-line
vl @0y fromtide to time, maintenance of Central’ stores

S e and isdue:erwkhézmhxgrials;‘supervisiﬁn’arzmaintenance.

donancleapliness/répainr works of residential campus ..
" including Sciéntist Home. - . :

" b ShFL.P.Medhi,Chowkidar, | L
coon ~ Apart from his normal duties, t@“éssidtiﬁhri.P.R;Neag

-dn repairs ‘& maintenance of pipe linegjggd water

|ty $UPPIY.8s in practice, . ———
- & ‘4"‘:."_‘_-,‘_‘::'" JE e un.v;‘..; :n..m«.‘;.» W s v
. 5«  Shri R.K.Tiwars

, - Pump Operator(T=2). L
LR =TT e b datite Welifon y SR 4T, A T s

- Operation of :water pumps, and regu ;éing thé water -

.. - suppl§ and Lts maintenance, with maintenance of

v olog books properly, to assign duties to the DPL ef
... . the water supply seetion in consultation with the
. undersigned-as and yhen requireds . :

EVES S
M A R

B

"

- B T

PR L R . - . . ’

" .- Haintenance and repairs of power supply etc of the
+ . Instt.Bldg, quarters, residential campus, street

“6e" " ShrioS.Duthe, Blagtffotan,mo3, Tt

lights etc., preparation of electric bills, maintenance

of log books of sub=stations & panel boards etc, .
. and to assign duties to the DPL of the Electrical
.+ section in consultation with the undersigned as and
+ . vhen required, - '

[ T "

ces2

—

A

e



RS

‘ Apart from his normel dities, he will assist Shri.
et 0 SeDutta 1ike before.in maintenance and repairs of
RS BElectrical invgntoniea/inahllat&on. !

t

8. Shri.K

' Correspendonce, maintenance of files, records,
preparation of Imprest bills etec.. and assisting
in store maintenance to Shri.P.R.Neog.,

S0 9 Shri.Ram Babu Ral, Chewkidar. . ., . ey

+Thoman Abraham,Stenograp o e

R U e R - T . -

'

¢

R PP Jo TS VLA UTON e i ne R e
{, ..l oo .. Attached to offfee, Carrying of deks etc., and any.,
et - pther works assigned from time to time.

EER )

7104 ghrt.Inder Singh, safiawala.

. . . . . . Cle#nliness of residential campus, Scientist Home
; - s - (General & VIP) argbome-utetoew LI ot Ok -
g An consultation: with: the undersigried as snd
I‘equj.l"@do . o ~A’*“\:}'E‘ g‘ . Lo L] ’ G .

-8
r e

The above order will come into force with immediate '
. @lfect, until further orders in the interest of smooth
| .running of the essentinl’ services, '

e Henceforth all the Starz menbers. are requested to.. .
S -be pv:?gtg,al, :regular and sincere. 10 .their assigned. duties
.. . . and also ensure strictly:signing of -the attendance. daily. ...
i 0 ..~ both the time via~a-vis . at the time - of.arrival angd, ' '
‘ ' . -departuare reapectivelye. i, »

¢ . g g g TR,
[ - S et AR A

T N -
- v ) e IR A
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R e [N oo ot e s »

P
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|
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Copy for kind information to t=
. e O R LT e e
... 1) Director, ICAR Pes. oo

mplex,Barapani,
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R LibIAN GURCIL-OF AGRUCULTUR L RUSEARGH,. . [ =~ i " W
ICAR RESEMGH COMPLEY FOR.H.AH,REGION v A

- -mm/c/;x fﬂ(.mu.umm'/mx. UEGHALAY A
[ ‘ '] ‘-.,,‘ "', ./:‘!.‘ Vst .
o Datiose e

RRS(18/00 i . Dated Bardpant the' 22nduJan, 97,

S 0 T O L W

" In puravancs. of . tha 'OF {64 OFdex 'FiH6., 1=13(Ractt.)P/95/11.242
Pated 13,12.96 - f¥oid the Asnl0i, WATIONAL. KESUARCH CEHTRE on Repesosds
dugtaxd, Sawar, t.xhb.‘ifatpur (fagi )y ohes iRamakant Tiwexd, Sump Oparetor {(T«lal)

. 48 hereby deomad %o Nave bacn relleved wed.fs 31.1.97 (AN) sEXNHOS&K
afteriexpiry of hie il/l~for the parlod froem 201,97 50 we W onsblo him.
to  join in the now: place »f posting Under® HiC-RA, Sewar Dharatpur (Rag.)
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"shrd Mamglant Tiwari, .
Punp Uparotor ( Teleid, P LT ,

ICii Researeh Complea for RiH ReglhencrIi.r . ., ey G

~ Barepani. Ho'should owlsxit the necessary %ilo Dua Coriiticate ' -
Hendiag ovor / Taking svar oherga raperts ete., 19 should hindover
the shaxigs. of Jeourity Asabt, To'sapt Rettarmon, Plalanan (F1w))
end Pumt Dperetior to  Lhrd Peltatloog, (1‘«-%-5).‘
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Tgvar the oliarge @siup  Opecatior from “hed KE (00T bwatd
—_— :

7e iteorultment Cellsy > ' ‘
o “?"1,‘\'"\r‘.‘.,(-_'"'{“rf.f":.»,xN' ,_K:,é;:/u? ?}4‘2;':?{,“, 4m;1, -v*‘m/cc-: M\’.;E-;?:; .,
TN ] ¢ AYS Prarofp loetodie 0K Tk
o LT ettt w0 5 O %‘,—,,Q}.,,.:»f.,«

. 't\ " v '_“ ‘ : ) & . '.,7 ) / , , . P’
b } \.3 }‘ ‘,l": ¢ R 4 J‘)".M [l/ e «1{,:;/( .’mp"-‘] ‘Q("'X(}M’P{h(_--

L A
¥ Jw}'«mr By

=~ S . Sviet woe W AN oo e K
R e Y ) ‘ e
A et B , Liavie ; fore it v ;‘Z&,,-..z;*' LV /;,,J:{ f A

P T S L '
oMY _ ThY bl Ak T e P e

N { ' o . A A -t .
Y 4 . ‘In;.- R /! ) 7/ Y Aé P f,ﬂ/\ / ¢-7¢.I/¢71,.,g d' ,k-:{_:_”l_l
B ‘\:.l ¥ :,../“ ‘:/ . ], . [ s hy
' oo s !

omite am et
=

At {/ | P
e S T
AR , -—M-ﬁ;—;ﬁ% i

~

\

~—

/'



By -
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P
Hen N 1y, Deposit linléd TS ee Selieme
] The Statr Side Hlommed 1y TS s oy being piven (0 any cmployee of this
s, 1y CCHEIN cases his Denetie wayy ntenndcd 1o fiy STbat the e s withdrawn now,
WS requesy e it e squne niy b festored to the sy .
J Director has asked FAQO to clarify the matier and putup a noge to Director i (his '
o aspec, '
‘ Action: A.Q/1ENQ .
. . L . [
Ftens NoL2p. Specinl Yo Group 1 siagr lor operating photosg maching ‘;:
, ' i
: H
The ‘.S"(:l”'Sidc.inlin'lucd that some ol the Group 1) stafl are noy rettime Special pay i
)‘r)l'-()pcl'ulin;" Photostie machine wherege i SUe Sections, the Cleoup 1 w1 i e beingy paid ¥
Special pasy Divector ywyy Pequesined 1o daal; iy, e mmtter so g their gricvances citn b ,i’
sofved . ;‘
Adim, Otlicer inforimed (he house that cases Ol Group 1 stal foy their Specinl Pay :
has been moved (o the Ceuncil for neediiul ‘ _ ; .
‘. - § v
. Action: A0, A " i
“ ' - . i
' ¢ 7 . . . - . i+ . . N . R . (':
Hem No.2 g .n‘l('l'-.\'(‘-.\'(.‘nl(n'lf_)' LSS, Grade Stall of ihis Institute (o e neHntined: o s
. . ) ¢
' Witl details of (fyeip qualifications yug b.0.1, ' ‘I‘i
The Star side poitted our (ha the final seniority fist of's.§ Grade stall’ o (his - i !u‘
Institute need 1o be modified sq that there may not he any Anomalies in Gy e, The qualification ! }‘uf
. . . . . : o . N . : . !_ . "\.'
i Possessed by the sian and their Dage of Binth necd 1o 1 meotioned in (he senoriy list so (hay i it
! their cases for: Promotion 1o L.D.CL posts i Adin, caterenyand T poses iy Tuech, category can i g’f
' be considered py and when (hepe Y vacney as per (e Prescubed ratio o Promation fyom ', i‘-‘;i}'
} Group 144 Group ¢ posts. |y Wiks supsested thag (e Permotion shadl be e lrom amonge those 0y ¥
; who possess the preseribed gualitications and relevany expericnee whicl will be counted fran the 8 R
; date ol acquiring 1ho qualitications ol matiiculition o other acedemic/protessions| gualilications o
4 . .\ . . M \l:‘
! lor releviange [tnctional Lrouy, 1'
I . LT
? . - . : 1
; s also pointed out that the wnne O Bloren Mark, Helper to Cook, K VK, g
i and Shi M. Sam, S.S. Grade | (Helper (o Co0k) has not been included in lie tinal seniority hist. l}
H . .
! I0is requesied that these names uary pleitse be ineluded Ao
The St side pointed ol thi there e twe POSES of Pump Operagor Ivinu vacan
i

and there are uadified Group D personnged i this Institoge by (e Cases are not being consider ed
atalt Tor ¢y, Shi v Naedhi Group 1) sl:nll'('ln:“ ’ +
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Hem No.22:
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Projects ele .

In pursuance of the recommendations made

& 11t December,
stall in reports, articles and projec
programme/praject are not suitably reflect
Dircctor has assired the house that. contributi
acknowledged in all the work exeepl projects.

f Picector has asked Admn, Oflicer to issue Cireul :
side (o ull Scientists for lavour ol needlnt in the light of Counil's fetter No. 7(13)85/ el dated gy
1010, 1995 and this Tosi. endt. No. RC(GY 12065 dated 10,1 P 19950, BN AL e
o / ST ;o
: (.
Action: A.OIANAO(A) l o
. l‘ ) |‘ '3 .i4 .
len No.23: Tmpartant Orders/Circulars to he provided (o 1.J.S.C. Scevetary ' ° f |
. . A L
- [
Seeretary (S8) requested the Dircctor/Admn, Oflicer to provide him with the =/
' be updated with the latestinformalion ™
i _% : z‘x.g'.;'

Simportant Orders of Govty of Tndi/Council o that he may

or the wellareof the stall,

The competent authority assured to proy

19006, a8 NAARM,. Hvderabad regarding inclu
(s ctec whao do important work ina p
cd in the concerned reports/projee
ons made by:the Techni

: f ca SSIEBEIGNGT S e e L
i’/ // ‘_' 3 ". i - "“":“".":."I,”‘.' “mn‘mfﬁfﬁf”?ﬁw!
R — A3~ )
R R 1
. SN
After hearing the Sl Sude, Dueator insteacted the Adnmn Oflicer o constitute
Pepartmental Promotion Conunitice ol the following Ofticers 1o consider all such cases within !
Febroany, 1995, . ‘ : o
' \4‘.
(o Shii KUK Satpathy Chairman ‘ RN
s Administrative Otlicer Nember Scerelary : W k
3. Lstie Ofticer Member R ¢
J, A representalive from Member : . ~:‘_._ g
" State Govt : : S
‘The action taken in this regacd may please be intimated Co. v
e . . e 0
Action: A.O.
[nclusion of e nanes of ‘Technical stallin the Reporis/Articles and

& : | N
in the C.1.$.C. meeting held on 10§j1 L
ston of the names of Technical 3
| acticular rescareh
ts/articles ete.
cal stafl" will be suil:\lJ:ly"
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T Terx’

ar in this regard from Dircclog’s
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i no mleraction between the
nts ol the Statl side so thit

(Stall Side) pointed out that there
hold the meeting with Stall’:

) The Scoeretary
Stall and Dircctor, The Direstor should know the |n\»l)lun::/c.nn::uui
the problems can he sorted out there and them.,
Cmonth so that Director will be awvaie

{1 was sugpested 0
ONLC I CVery of thie probiems of all the stali,

Dir¢etor too felt the need Tor holding stall meetings and he assured o meet the
or Tor holding such meetings.

/\(Imn.()l]icc]"shmtl(l act as Conveit

.

stall.
Action: A.O.

Side and StalY Side or bringing oul

Direetor thanked all the members ol Oflicial
[l wats decided that the next meceting of 1.1.S.C. will be held in Manipur

the problems of the stadl.
during April, 1998,
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. Te,

Sir,

'— b7 ICAR RESEARCH COMPLEX FOR NREH REGION A=
- o ESTATE CELL, UMROI ROAD, UMIAM, 7
Ne, RC/E0/16/98~9907W; Dated Umiam, the 18th August, 1998.,6\

\
)

7‘\\ NNEXURE ~ | 4

B -

The Director, \. : ?
ICAR (RC) for NEH Regien, ‘
Umroal PRead, Umiam.

Sub Arrangement Ler (illing up of the pests ef‘pump

operalers. ‘ “cmtiny

Ref 3 1) Petltiens aubmitted by Shri P.‘Medhi, 53~Gr. IIX
dt. 15-12-97 and recommended by Estate Authoerity,

R

11) Preceeding of the H.0.D. meating dt. 171,98/

111) Preceeding af the Egﬁnte Cell meeting dt;réh-2-98 submﬁtt
B ed fte the Directer. ‘ s s ‘

m

-

L With the above subject and references I weuld like to
remind yeu kindly to take necessary urgent .sctien fer 1£11ling up the
twe pests off Pump eperaters lying vaccant since long back.That Sir,
extreme defficulity 'is faced presently fer want of a regular pump

‘eperaters.tp run. the essentlal water supply te the residential Qtrs.,

Offiece building and Animal farms ef the complex H.Q. under the =
adhec arrangements. Mereaver, the CPWD has prepesed fer handing

‘over the deep tube well newly constructed te ICAR fer which at least,

ane pump aperator is required immediately, etherwise wgter supply - -
arrangement te the newly.censtructed residential Q+4rs. will net be
pessible at all, ‘ ~ .

: Thererore, it 1s requested kindly te take Urgent actiens
foer [i11ling up ef the pests very urpently, '

g Futher, it s known te the Cempetent Authority that
shri P. Medhi, S.S. Grade= III is presently engaged in pumping and
water supply in the cemplex [.Q. who has applied fer the pest. His
case may kindly be consldered sympathetically as per rule'as he is

fit fer the jeb and capable,

This 1s for faveur ef'your kind infermatien and necessary
marly actien and which may be treated as mest ESSENTIAL please, :

Yoeurs falthfully,
t .
j’ﬂﬁf{. lf-. (-
Cisjeolq Y
( D. K, JONOWAL )
T-7 (Agril. Engg,) |& Estate Officer I/C
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- qualification and experiences ane possessed

e

The Diaeééba . y éy/
- /CAR Reseanch Complex fLon NLH Region
Umnoi Road, Barapani-793 103. ‘

ffﬁaougﬁ Proper Channet)

Sub ;= Prayen forn deparimental promotion Zo the poot of Pump
Operazon = nreg.

| Ref = ) Eanti tition N .”'l dte 24/4/97
17 (4 Eantien petifion Houis de. 057
(iii) " " "odz. 1./7/97 .

Respected Jin,

Moot humbly, | nequest you hindly 1o Zake early aczion to Lill
up the posis of the pump operators Lying vacan?t in the Complex HeQ. by
" depanimental promotion. That, Sin, [/ oinunglg betieve that zthe nequined -
g me, buz / have deprived :

oLf the opportuniiy inspite of my devoted sincere senvic es fon ihe works
in assioting and dosing ame hind of #0b osince 1992, Funthen, / would
Like 2o bring 2o youn hind noiice and hnowledge the following Lew poinis
in suppont of my prayer alihough some of zhe poinis | have already :
brought 2o the notice of ihe compedeni auiﬁoaiiy?(/ﬂ/ in my eanlien
pelition dazed 24/4/97 :~ )

(1) 1, Sni Prabin Medhi, S5 Grade.ll/ aseioting in pump operaiion
since 152h Jan. ,1992 vide tezten of the Adminiszrative Officen
No. RC(P)65/78 dx. /5./.92(c0py ofthe orden and wonk\expenrience

ceriificate enclosed/. \,

)
L

N,
/2} !/ am independenily operaling 2he pumps fon waten osupply™in
ihe complex H.7. duning thepeniod of leave etec. of he. negutlan
Pump Operator ahd in zie houses of neced as and when requined
yithoui distunbing the sssential services of waiern osupply
documents enclo¢edj.

(3) /| was catled 1o appeanr acitually in an intenview on 31 a2 July,
/995R604 2his post of Pump Operazor vide Holdo Ledien No,
/RC/ 713/94 dt. 261k ﬂug.,1995 and which / have appeared with
salisfaclony penformance 1o Zhe best of my knowledge buz no
offen 2itl date,

T () e negands of my qualificaiion / have possed H.5.L.C. examina-

2ion in 1987 and compleied successfully /.7./. trade in
FITTER in thé yean 71984.

(5) /In Zeams of expenience / have completed above S(five/ yeans
3 wonh expanionces in the said 406 which ane neflected Zruely
. at SLoNos (i; 1o [}

(6) Lasity, | may mention 2hat ihere is a provision fox a penson
POssc sading mainiculation ¢ualificaldon and by Length of
4envece in the panticulan grades and the service rendered
unden a oé{ice eAiabLiAﬁleni/Fietd/Laboaaiony/woa&oﬁop aay
be ireazed as experience fon 7= posi as well as administrative
posis vide Coulcil'’s letten No.F.7//0//90-£diio/V d2.72/4/97.
ALso 2he same hind of consideraiion had already been made in
707 Uniz of the Complex #eQo as in case of Shai T.K. Das, the
1hen messenger has been promoted 2o JIn.Clerh in the same unit
vide ondan Ko, ZC/TOT/Es22/62/93-T4 2. 14.7.93 thnough D.P.C.
s b o Do iv much dunier 1o me and has joined
4a incgolliyea aui I nave goined in chowhkidanr posd in 30,771.78.

Conid. 0 2/-



/% ie my fanveni /ra
oympazhetically 2o zhe Pump

remain even grateful o you.

With beot regards,

‘Dated the 75th Dec.,7997.,

peralor posi 2
Promoiion ail zhe earliecot for which act of youn hkindness / wits

_-_.3,7:._ : | i

Bt

1o congider my case of promotion
Zaougﬁ departmentat

YouAA.[aLzA[utly,

. iy '
" (Prabin Medhi)

35 Grade,///

Eszaze OfLide
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The Direcion | o
[CAR Resvanch (umpémn fon NEN Rvg&on
Umnod™ Quad lmiam, Neghataya.

.ffﬁaough pAOpea channet)

" Respected Sin,

With Aaﬁchence 1o Zhe oubject mentioned above, / am o
sdate befone you the following few Lines fon favoun of youn kind 5

and necessary action.

Thai Sin, |/ am a qualiricd group D ealf wonrking in this
Ineiitute fon the Lasi 20 yeans. s pen ihe proceeding 'of ithe
finst meeting of the Inetitude SJa// Joint Councit hetd on'ﬁa 72 97,
i has been dLCL%ad 2hat Pump Openaion posi will be ; Llfed up‘/aom
amongasi Ahe yualified Group D pensonnct addiby name madam£J049
proposed [ page 8, Page 7 of the said pkoceediﬁg} and accondingly

a D0.7.C. was also consiituted with some of 2he officens of Zhe .
/nstizuze haaded by K.K. Satapathy as Chainman to considen atl such
cases within Februany, 1998: But s0 far no action has been taken
ped by Lhe commiiee consifuted. | |

/, thencfong, once again farvenily phray beforne you o hindly
Look in 1o the matien oympathaiically and do 2he needful aciion
and fon which act of youn- hindness, | shatl be evern grateful Zo

‘louo

WLiﬁ kind Aegando, deLﬁO/

Youns faizhfully,

e

(Paab&n Medhi)
Gaqup Coiaie Cvtl.

ingd{—1917)78 - o : g C | R
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’ i'; fif IHDIAN COUNCILJUF aGRICULTURAL RESEARCH
" ICAR RESCSARCH COMPLEX TFOR WeEdile REGION
UMItOL ROAD, UMIAIM, MEGHALAYA.
_ﬁN&QRC(P)65/78 Lated Uniam the & Dec.,98 s
., f"';: ' | ..;
;e ' I ) . | I -!;
T -Subie Promotion from SS.Grade - III to pump operator in respect of w
U AN

-c:"*‘v R . -
- Chowkidar, 3.S.Grade = 1II, - T
ICAR Research “ogplex for Wil Region

4 s Umiame = , il ( .
4 "'..(:- . > hewr o v § -~ ',:M" ’ Roem et v o : ot * Y-
: 2 ' e o
i . . ’:’.’ —
s ;f roivwe” 0 The Estate Officer, ICAR Research :Complex for ULl ilegion
o v - Umniam, o L
;1; o '.'V ";\},Q -':!“,‘ ‘ ) > +
Ve PARY N
) ¥

v 7» PR ]

:ﬁchbﬁkidar;;s.strade’~fIII,;ICAﬁ*“e%earch'uéhpiéi‘forTﬁEH Region Umiam’

- As

i

s

IR

v 1
el

,vurthe:,zNo_co:respondence will be entertgined,in this regards in futured’..

,
e
T

Shri P.Medhi. ’ . -

i . b
- vith reference to his letter dated .19.9.98, Shri P.hedhi,

LI V2 o

hereby- inform that his request will be examined/considered as per rulg

¢ Z \ -1
A e

- This issues with the approval of the Director.

<3

e s vmagl

12128
A M.J.KHARMAé?HL-Nu )
"« 0 AUMINISTRATIVE OFFiCEQ

s

S
b s ——

7/ Shri P.Medhi, -

v
. \ .
e i
Tt t
A T
WA
. )“ "
& 4. 70,
t . ;',.
&
E/S B 2 - . -
. ‘ . e~ -
! . ! . -
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THDL A OO UII‘J[, OF ACRIZCULPURAL RESKARCIT -

ot
f ICAR Raacarsh’ eomples for BN I.Roaion ‘
3 unruu(po) UEb2OT BN, FEGHALAY 7=T0 310 3 ' '4§p
- ' '

tlo JRC(G) / rj/dy7«‘ Dated the 15th May, 1999

OHDER,

Sanction is hereby sacordan £ -~n cnn nfiture nat encreling Lo D, \
10,925/~ (1luoeas Ten thousand nine hundre:? Lucnty five)only badng

‘ ,_)«l'_’nllf‘nt of honorariun to the following atAff of TOAR Ro-svareh comnlon
. ) Unisn for the vear 1090492 10 . op the recomeendations (g thed ¢
| resniclive Heads/Soction Orrlf‘c-... o ‘

undtar the head'Laovicnt of Tonor i
tie year
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tame of the astalf
SECUNRTLY

shri.n.n.7hetiry
Shri .o Jd1onahlny
shri R, Ral
Shri (K0T, Baruah

“shri Avjun Red

Auount

400.00
A017.00
A00.00
400,00
100,00

6) shri.L.B.Rai < 400,00
7) shriJF.5.Gurung A2, 00
a) Shri.L.timarx : 200,00
) Shri.H.J.5.8uhroi 209,00
in) Shri Jariszn Lol . 400 .00
11) Shri.T.arkalang . 400,00
12) Shri.Made pai ¢ 400,00
13) Shri 3.0 7 nhe i 400 .00

14)

15)

Shri Jitam Waray'm, -3
oL

Sl'ir S LBL v, b =5

750,00

1000.0%

3 16) shriclaathacsed, =23 375.00
1°7) shriit.cihabah, 1 =3 375,00

1)

19)
T

W Y R
1 : 23)

;o ©24)
25)

Shrd.P.Lileoy, -3
Shri .. ll’lque,'l-.
Shri.P.iiahi, s5.00, 1V

750,00
375.00
400,00

shid.puta sini, .~.(,.r.IV 400,00
shri.Inder Singh,3aflnunla A00.00

shird Jajit Singiy, 3afiavgala
Shri.ilakhan Sinagh, 5afinunla
Shri.s.Z.utta,T-3

400.00
750QOO tT t
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L\NNEXU RE— 1]

Gram * Agricomplex
Phone :237-214

¢

Fax :

ICAR Rescarch Complex for N. E. I1. Region

UnuniRoad,BanxPani793103

Meghalaya

Dated /! 2 qq

......... N S S

To
v/gg;i Fo. Unni Erishnan Nair,
Advocate,
S.T.h, Kaszi Building,
Hedaya tpur, Guoahati - 781 003
4dssan.
Sube Legal notice dated 12.2,99,
Sir

7.

/>

2

Your 1vpa1 n
carefully and it is
cliznt are

not

I

{;ﬁe was d
23.8.93

also not
ceiion
ffo comne

It is ¢tr
alonguit
suittenle

It noy also be necied *hgt

a separa
cemparin

It mey ¢
not Dind
-~ Conpeten

Sound thct
in order for

t 18 frue

irected to assis
and naintencnce
true that he po

Jor pump operctor.

nts '
ue thnt he

including your

te Institute and
g both the cec

130 De noted
inyg on the
t Aduthority i.e.

recommending body only.

o comments, Gowev:r, it ue
Officer has got no rover to
o) ani Steff as promotion
4 /J il
recommenrndetion of DPC ecnd

viice hes been

“as called r
I other cendidates. put

discretionar

the

t the pump opercior on
o/ pipc lines Cic. It is
requisile oqualifi-

Ss5€88¢¢8

client

Shri r,I,
os s

uch gquestion o)
Ses does nrot arise,

gone throush very
instruction o
the Jolloving reasons :-

your

/
%

or interview

s _none wvas found
Shri Eronin tfednt

s M \/LJ i i Y

238 belong tqg

S

that decision o/ the IJuC 1s
y pover of the

Director, 1t ig a

recoiiend
2 steff is

Cont

Y be noied that Estcte

Jor promotion
done by ithe

it is mandatory,

dv.aP/2ﬂ



o - ha2-
l.//"‘ ~ g

~ i 2 gW% (_W }.‘N\r-\.c

8. It is also not true,
-9, he euthority is clwcys considerate and iry to pay heed
£ 0 eccit andevery staff wewbers gricvence viihin the

JPurvicy of Riles, But, in ti.e present ccie, qualification
off Chri Frobin siedhi does not suit vith the d€sirable
quelification o Punp Operator as per Technicel Service
ftules. llereRaviag (certificates supnitted by Lari siedhi\
cre cabiguious in nature ) do not guerantee any person \\
Jor ¢ lein which is net relevent ac per sct Rules,

Y

cient 15 not true, Jovever, it wsy be neted Mhat
i is dreowing 07 for eny kind of edditional

It ey be noted Shet trhe prouoticn ¢cses of Grade-p Steff
ere under consideration. i cese Sor rronotion Jron

v
velie Grade~ITT to IV ©i]] be teken un alonpuith other
¢ases very soon.

I hope, vou would be kind enough to dbring the above to
the notice of your client for information.

Yours faithfully,

B9

> { H, J, Kha awphlang )
e AVHINISTRATIVE OFFICKR,

ng/v W@“" . | Q/‘ . . -
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INDIAN CO UNCIL OF AGRICULTURAL RESEARCI]
ICAR_ RESEARCH COMPLEX FOR N.E.H. REGION
UMROI ROAD yUMIAM

L ——

NORC(R )19/83. Vol
w7

¢
t

ﬂ Dt the31™ Aug, | 99

CIRCULA R i

ule 7.1 of Handbook of tec
1§_Cqmp1cx Hgs. are Proposed to be fiflcd

the group ‘P’ (SS Gr.lto IV)»TI

AS per provision under R

hnical services |, the following
vacancies in the T-] grade of tl

fron amongst
ving minimum educational qualification prescril
Scrvices and

bed for
Category-I Technical necessary experience in the relovant ficld :- '
SL, + - of | Minim

um qualificatioy i

s Essential Qual_iﬁaml_:- T o
Read upto Class-VII]

and Possessing appropriate Driving Licence for
heavy vehicle *

Desirable qual ification;-

. Mcchanics certificate/ loma in the reldvant fielg ——_
Pump Operator ' Essential Qualificatior.- ~
(T-1) v _ %Iam‘culale with at least one year's certificate in relevant il v
. . r P ——————
Matriculate witl, § years experience of working in therespective field
Or A

Matriculate wity National
cettificate or equivalent wi,
Or :

National Trade Certificate/Na(iona A
Matrjculate) or equivalent with 5

Trade Cer ilicate/N

3 yems expericnee in the tespective field,

alionl /\ppxcnlicc.\'hi,j . 7
pprenticeship et

Years experience in (he respective field.
Desirable qualificatjon:- '

Diplowa in the relevang frelq =7 by | p/ 4. /
As for SI. No.2 above, o J
staff fulfilling the above criteria may apply witl, necessary particulags

copies of certificates of

educational qualiﬁcation/l.)iploma/'.l‘rade
Tience ele. on or before the 30" September, 1999 positively,

ficate(for non

Group ‘D”
alongwith atteseq

7\ &9
{’lr( ' - A {V}\f\\/c’\\C\
N \\\ o (G."gin{)
W 3 ’ ('((,. d o Asstt.Admn.Oﬂiccr( Admn.)
4 .
Copy forwarded (g - /
I. All the Joint Dircctors of Centres All the Joint | I'hcy may being it 1o the
Directors of Centres notice of all the Group 1y
20 Heads of Divisiong of Hgs

: (35 Gr.Ito IV only) stafr 3
3. FAO/AAQs of 1gs. Umiam, '

under then.
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T e e e

. 0

Ofi1ice of the Dwgate Officer b

. ICAR Resgearch Cemplex,for NEH Regien, -
Umrei Read, Umiam

Ney RC/E0/16/96~97/ 6} ¢ Dated , The 7th August., 1999-.-

Qffige Order

Srl. A. Haque T=I=3 FEgstate Cell is hereby informed te leek
~ after the Pump Houge duty (beth Pump House I & II) te eperate

the water puymps as per Scheduled hours ugtil further order,
He -Las % fake oeere [l Qhan g5 7[”’5“"7 S0 M Mecbbi 08 iy ondbeead

( R . Singh )
Egstate Officer

I.C.AWR.

Copy to := |
‘ 1) AsA.0. (- Admn ) for- information,

\dxday¢‘3ri: A. Haque for infermation & necessary action.
/le has:te carry out work as per the direction of

“ . -

~ uﬁaersigneﬁ.'.‘ T

CA‘“-"" ?/(‘J

7 S 0‘ ] ' — —lo a Re 4-’/<‘F.;“tf7/' Puaeh /'.2\‘
) &k £e Mt for sntprmesion, £ o 500
4) Sri. P.R¥ Neog fo informatiaé.

':Cfiﬁjwéimgh
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL s: GUWAHATI BEN
AT GUWAHATI.

ORIGINAL APPLICATION NO. 124 / 2000.

Shri Prabin Medhi es e Applicant .
- Versus -

- Union of India & Orse +se Respondents.

-

The Respondents No. 2, 3 and 4 beg to file their

Written Statement as follows 3-

v
w

1) That all the averments and submissions made.
in the Original Application are denied by the Answering
'Respondents save vwhat has been specifically admitted

herein and what appears from the record of the case.

2) ’ That with regard to the statement made in
paragraph 1 of the Original Application ( hereinafter
referred to as the OA ) beg to state that since the demand

for promotion to the post of Pump Operator in Auxillary

Cadre has been made by the Applicant who is presently

working as Chovkidar for which there is no provision in
M

the relevant Service Rules the same has been rejected.
. e e ————

contdeece P 2o



2.

The applicant is under the misconception that the grade

- of the post of Pump Operator which was under Auxillary

AL

cadre is next higher grade to the grade to which the
applicant is working. In fact the applicant is working
in supporting grade services and is hnlding the post of

SS Grade III in the Pay +*Scale Of Rse 800-~15«1010~EB=20=

1150/ with effect from 1.7.1989. The applicant has become

eligible for consideration of promotion to the next higher
grade i.e. SS Grade Iv:£2§t in the pay scale of ke 825

15 -EB~900~20-1200/~ which has been ravised as Rs. 2750-
70-3800-75-4400/=- per month for which respondents Nos. 3
and 4 have already initiated action whereas, the post of
Pump Operator in question was under Auxiliary Cadre and

carries the seperate higher pay scale Of Rse 9752251150~

It is also not correct that the applicant is

perfoming the duties'of Pump Operator for the last 8

years. In fact the applicant is a Chovkidar in S$ Grade I1I

and was simply attached temporarily to the Estate Section
N P oty
of the ICAR Research Complex for N.E.H. Region ( herein-

s

after referred to as the Institute ) for performing the

normal duties of Chovkidar, considering repeated request
of the applicant vide letters dated 12.6.85 and 11.4.90
so that he may remain in touch with the technical staff
and get himself acquainted with the works of technical

nature. It is apparent from the aforesaid letter that

contdeees P 3o

k1
M



P

3¢

the applicant was learning the technical nature of wWorks

by assisting technical staff and running of pump in his.

own interest and for that he was never pressurised by any
authority of the Institute. So, the question of any additional

remuneration for such occasional assistance does not arise

at all.
Copies of the aforesaid letters dated 12.6.85
and 11.4.99 are annexed hereto and marked as
Annexures - I and II respectively.

3) That with regard to the statements made in

paragraphs 2 and 3 of the Original Application the answering
respondents beg to state that it is dpto the applicant to

prove the veracity of the statements made there in.

4) That with regard to the statement made in para.
graph 4.1 of the 0.A, the respondents have no comments to

offere.

5) That with regard to the statement made in para.
grapﬁ 442 of the O.A; the respondents beg to state that

it is incorrect to say that the applicant was often alloted
the duties of Pump Operator in addition to the normal
duties of Chowkidar Grade I, as because when the applicant
was sEEREimg serving as Chowkidar Grade I, he was attached
with the Security Section, so the question of any duty

with regard to Pump Operator does not arise. The applicant

contdeee

°



O’Q\Q?P

4.

was attached with the estate section only in 1992 and

during this time he was working as SS Grade Iil.

6) That with regard to the statements made in
paragraph 4.3 of the Original Application the Respondents
beg to state that no formal permission for study was granted
to Shri Prabin Medhi.on 4.6.1981 the applicant requested
for his transfer to the post of PeonMessenger stating that
while he was performing the duty of Chovwkidar in between
4.00 PM. to 10.0D AM. it was difficult for him to attend
the night/day school and it affects his studies. In the
last para of the letter dated 4.6.81 he had requested for
permission to continue studies. He did not mention what
type of studies he would be continuing and where he will
study. The applicant is misguiding this Hon'ble Tribunal
that he was granted permmission to appear in H.S.L.Cs. EXaf.

ination conducted by MBOSE.

A copy of the letter dated 4.6.81 is annexed

hereto and marked as Annexure - IXI.

1) That with regard to the statements made in
paragraph 4.4 of the Original application the Respondents
have no comments to offer. »/,///

8) That with regard to the statements made in
paragraph 4.5 of the Original Application the answering
Respondents beg to state that it is true that on 12.10.88

the applicant had informed the Administrative Officer, iCAR,

A IO M e w

f——— e

contdeese P Se
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shillong that he had paased H.S.L.C. Exanination as well
as completed ITI in the Trade Fitter and also submitted
photo copies of NTC Certificate issued by the Secretary,
State Council for Vocational Training, Govt. of India ,
Ministry of Labour and Rehabilitation and also the mark
sheets.\jut Mark-Sheets were issued to one Sri Prabin
Chandra Medhi and not to SrifPrabin Medhi) the applicant

herein and also informed that his date of birth according

to his H.S.L.C. Certificate has been corrected from the

Meghalaya Board of School BEducation, Meghalaya. The date

of birth in his school records was 5.12.62 and as per Adnit

- - -

-1card for appearing in the Supplimentary Examination of
?
HeS.L.C. in 1987 which was corrected as 12.1.5} on 15.10.88.

But the date of birth of the applicant as per service book

is 31.7.1953.

The applicant, till date did not inform the
office in this regard. As per Rule the date of birth once
recorded in the service book of a Govt. Servant at the
time of entry into service cannot be altered or changed
after completion of probationary period and confimmation
in the post. Thus the certificate submitted by Sri Prabin

Medhi are full of ambiguity and cannot be accepted.

A copy of the letter dated 22.10.88 is annexed

hereto and is marked as Annexure - IV.

9) That with regard to the statement made in

paragraphs 4.6, 4.7 and 4.8 the answering respondents deny

COﬂtd, 299
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the correctness of the statemefit that he was transferred

to the office of the EstateOfficer vide order dated

15.192 to perfomm the dut/es of Pump Operator. But he was
attached to Estate Sectiftn to perfomm the duties of Chow.
kidar as well as Pump Operator considering the request of

the applicant dated 12.6.85 and 11.4.90 so that the applicant
may remain in touch with technical staff for his future
career. But the Applicant was never alloted the duties of ° N
Pump Operator and vide order dat 20.8.93_the duties of

- ‘—-—-
Pump Operator was assigned to sri Narain and the Applicant

-~ was asked to take thé charge of Pump House to take for v/

v which was the duty of chowkidar. Hence no

The over-time allowances paid to Sri Prabin Medhi was as

per rules.

10) et AS regardg to the statement made in paragraph
4.9 of the Original Application, the answering respondents
denies the same as the Applicant has perfomed the duties
of Chowkidar while working in Estate Section also and
assigning of Security duties to a Chowkidar is K in no
way be treated as illegal and violative of the principlef

of equal pay for equal works.

11) Twt As regardg to the statements made in paragraph

4.10 of the Original Application the answering respondents

coNtGeecee
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beg to state that Service Experience Certificates produced
by the Applicant were issued to him by one scientist Mr.

K .A. Pathak, Technical Officer, J.K. Bharali and by an
Agricultural Engineer, Mr. B.K. Sonowal, who are not the
authorised competent adthority. The Service experience
certificate is always issued by the Head Office and the
Certificate issued other than the Head Office has no

validitye.

12) Jnet AS regardy the statements made in paragraphg
4.11 the answering respondents state that the statements
made in this paragraph is not correct as Prabin Medhi Xx
was not alloted the work of repair and maintenance of pipe
lines and water supply independently in addition to his
normal duties, rather he was asked to assist to P.A. Neog

Whith
T.I/3 for he was paid honorarium from time to time.

/" .
/////13) Tt AS regardyg the statements made in paragraph
4.12 of the Original Application the answering respondents

beg to state that the interview held for the post of Pump

+

n Operator in the year 1995 was reserved for ST candidate
| c

O My“‘ I y;*-W"

rl and the aovllcant was called for appearing in the interview

W
VxAL”~ as tmental Candidate along with others sponsored by

I
the local Emﬁloyment Exchange. However the Selection Committee

—M—
could find any one sultable for the pcst. el
B S ma e =, [ P 35
== ‘——'w A~
14) That with regard to the statement made in para.

graph 4.13 of the'Original Application the answering

Contd. e
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8.

Respondents beg to state that the Technical Qualification
as stated by the Applicant for the post of Pump Operator
in Technical Service Rule are correct. But the Réspon&ents
deny the fact that the applicant fulfill the qualification
of Pump Operator which was reserved for ST candidate.
Moreover, at that relevant time the post of Pump Operator

was in the Auxilliary Cadre and not in Technical Cadre.

15) That with regard to the state statement made

in paragraph 4.14 of the Original Application the answering
respondents beg to state that it is not correct to state
that the applicant was not informed about the result of the
interview. It is also not correct that vide letter dated
22.1.97 the applicant was given feguiar charge of pump
operator. It has been clearly indicated in the direction
issued to Sri Ramakant Tiwari, Pump Operator that he should
handover charge of the post of Pump Operator to Sri P.R.
Neog.As such the qneétion of the applicant holding the

charge of post of Pump Operator does not arise.

16) That with regardg to the statement made in
paragraph 4.15 of the original Application the answering
Respondents beg to state that the question of consideration
of the case of the applicant for promotion to the Pump
Operator does not arise at all and no assurance was given
by the answering respondents at any point of time as
regards his claim for promotion.

~

17) That with regardg to the statements made in

Contdo see
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paragraph 4.16 the answering respondents beg to state that
the representations for vague and frivolous claims cannot
be considered by the authority. The Administrative Officer
of the Institute informed the applicant as his request

will be examined as per Rule and it is not correct to state

thakxthat the applicant was assured again.

18) That with regardg to the statement made in para.
graph 4.17 of the Original Application the answering Respon.
dents deny the allegations made therein, but for the fact
that honorarium was paid to him for good performance as

Cho"]kidar .

19) That with regard to the statement made in para-
graph 8 4.18 of the Original Application the answering
raspondents beg to state that the demand of the applicant
has been rightly rejected by them as because the applicant
does hot posses the requisite qualifications for appointment
to the post of Pump Operator which has been reserved for
Scheduled Tribe candidate. The said post of Pump Operator
was under Auxilliary Cadre and was not under Technical

Ccadre.

20) That with regard¥ to the statements macde in
paragraph 4.19 of the Original Application the ansvering

respondents beg to state that the Applicant does not posses
o T

- L AL TP
the requisite qualificationgfor appointment of the post of
_ DN o )

Pump Operator. The qualifications said to be acquired by

\i// cOnitdee s
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the applicant are full of ambig ity and the certificates
have been issued to Sri. Prabin/Chandra Medhi and not to

’, T LN
Sri Prabin Medhi, who is a borafide chowkidar of the instia

. ]
tute and until and unless these ambiguities are corrected
the sane cannot be considered and entered in his service

Book. Moreover, the¥e is no provision under the: Rules to l

promote a Chowkidar working in SS Grade III to the post ij;<:;>/
i

Pump Operator.

21. That with regards to the statements made in
paragraph 4.20 of the Original 2Application the answering
respondents beg to state that the petitionex has wrongly
interpreted the contents of the letter dated 7.8.99. In

fact vide letter dated 7.8.99 Mr. Haque, T-1.3 of the
Estate cell was asked to take charge of pump houses and

also to operate the water pump. Since the applicant was
holding the charge of security of pump house Mr. Haque

was informed that he has to take charge of the Pump house
from the applicant. It is also not correct that the applicant

has been asked to perfomm the dutgies of Pump Operator.

22) That with regard to the statements made in
paragraph 4.21 of the original application the answering
respondents beg to state that it is not correct to state
that they assured the applicant to promote him to the post
of Pump Operator because ther® is no provision for such
promotion as the post belongs to Auxilliary Cadree. The

applicant was allowed to appear in interview as a

conitdees o
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departmental candidate, but the selection committee did
not f£ind any body suitable for the post including the
applicant and there is no illegality inwlved in it.
23. That with regard to the statement made in para.

graph 4.22 of the original Application the answering
respondents beg to state that it is true that the post
of Pump Operator is lying vacant and action has been
initiated to £ill up the same. But due to ban on reqruitment
imposed byithe central Government the matter has been
deferred. The Respondents deny the fact that thevapplicant
has served for 8 years in the post of Pump Operator. That
the fact is that he has never been asgked to work and has
worked in the post of Pump Operator,as such,there is no
question of payment of any additional remuneration. However,
whenever he had worked extra he was paid overtime for his
occa¥ional assistance and Technical jobs and was awaré\ed

with grant of honorarium.

24) That with regardx to the statement made in
paragraph 4.23 of the Original Application the answering
respondents beg to state that the same are not correct

and hence denied.
25) That with regard to the statements made in -

paragraph 4.24 of the Original Application the answering

respondents beg to state that it is not correct to say

contde e
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that they have utilise the services of the Applicant in

a most exploitative manner rather the respondents have
always tried to help the applicant. But the applicant

has always concealed the facts and kept the respondents
in dark. The certificates submitted by the applicant for
attaining the higher qualification are full of ambiguity
and cannot be oconsidered without following the adminis.
trative procedure regarding his claim for chamge of date
of birth and his name. The applicant has also not submiae '
tted his original HeS.L.C. Exanination Certificate provided
by the MBOSE for verification in the office even after

expiry of long period of 13 years.

26) That under the facts and circumstances stated
above, it is respectfully submitted that the claim of the
applicant for promotion is totally friwvolous and vaxatious

and is lisble to be rejected by this Hon'ble Tribunal .

VERIFICATION eeve
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VERIFICATION

I, Dr. Narendra Deo Verma, Son of Munilal
‘Vem.ﬁ, aged about 56 years presently working as Director,
I1.C.A.R. Research Complex for N E H Region do hereb;:;rify
. that the statements made in paragraphs 1 to 23 of the Written
Statement are true to my personal knowledge and those made in
paragraphs 24 are believed to be true on legal advige

and that I have not concealed any material information.

é;ace s Guwahati., %{M é @_e@ %—Lmu\

Date $ 204942000
SIGVATURE



Shillong , the 12th June,198 5
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AI-wbuld like to submit

'
l~q‘\[\» --(;.“'

for your kind consideration and sympathetic aotion

ubefore you the fdllowing fen lihes;

ORIRR TR N)
A0

N [

ety »-‘nr'n'.;vn

M“in T, T Io - shillong’Vide ‘your: order UOORC(P)65/78/73
dt: 3 7. 82 for a-perlod of two years 'and accordingly T

.:-.

"havewcompleted and passed the- Diploma in fitter courae .
only becauso of your‘_

R
. v'
‘.t u»l,.'
3o

_nNow sir,, I would 1ike to transfor tolour o ‘

.Barapanl workshop as*I‘have 1earned somo works in our fﬁ

: hstipgtefygykspop.“apg I would like to get some . bgﬁtgnmm.-
'*ﬁ@quérieqc"and knowlednegfor my future life o If youf.

q*gbonsider my case kindly
;;.;-_"":lz : ‘f"..

( Prabin Lho Medhi )
. Chowkidar RPN
Amrit Bhavan ’ Iabang

R(éghillong -4

‘ pt

. "_-".-‘ &
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;oﬁf§The Director
ICAR Complex, Shillong.

' (Through proper channel) : Co

Sir, :

I am working as Chowkidar at ICAR Complex office
located at 'Amrit Bhavan' in Laban. Sir, I have aquired.
trade certificate in Fitter grade. I shall be grateful,
1f § wa posted in Agril.Engineering Division. when the. L///
O "offices are shifted to Barapani. ‘

to be
This will enable me dmckming in touch with tech-s

nical work and at appropriate time I may get chance for
my adjustment @8 technical werb. cadu .

Submitted for your kind consideration.

Thanking you,
= vt ,u“a %»w(‘?,,'

<?%¢{§;70 ’V%lfo | | | Yours fiZEpfully,
/(ﬁ,@\P\ ‘ o 4@,}/ |

A ' Encls Photostate of ‘ * (Prabin Medhi)
the certificate : Chowkidar -
‘of Fitter,ITI, i\ Division 6f Agril.Engge
\(ﬁ Shillongo(2W><A1( 7 \ _

oy

44 J1e
Dated:- 1ith Npril 1990
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-~ To
The Director
ICAR Research Complex, Shillong:’
Sub: Request for transfer from
Chowkidar to Peon/ Messenger,
Sir,

It 15 brought to your kind notice that I am
working as a Chowkidar at Amrit Bhavan, Shillong. As I
am Chowkidar and doing the duties from 4-00 P.M to 10-00
AM,, it is difficult for me to attend the night/day
School., It also affects my studies, .

I, therefore, request youry honour to kindly
ad just me against a post of Peon/Messenger, wo that I may
start studies timelh, '

: - T may kindly be alao granted permission
to continue nmy studies, I assure you, Sir that wy
studies will not affect the normal officlal duties.

4

Thanking you, | : S

YOURS Faithfully,

P
‘ (Prabin Medhi)
e 1 Chowkidar I.C.A,R,
; Amrit Bhavan,

G
W '
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The Admn, Officer (Admn,)

I.CoAeRe Research Complex for NEH Region
“Cedar Lodge"™, Dhankheti '
Shillong .

(Through Proper Channel)

| Subt- Regardiné my general & Technical qualification :
and corrected date of birth,

o v o
_9}6 . .Sir' /J(? ,4\

B

. /
It 1s to inform/you that as per your order
No, ?é&?)65/78/51 Dt, 18th June, 1981 and RC(P)65/78/73
Dt. 3rd July, 1983. I was appeared in the Matriculation
examination under the Meghalaya Board of School
Education and National Trade Certificate in trade of
fitter under the Ministry of Labour and Rehabilitation
Govt., of India and passed the both final Examination,
S0, I meant you to entry my bio-data in my service
recoxrd for my future career. -
Further, I 1like to inform you that my date of
birth according to my matric Certificate has been
corrected from the Meghalaya Board of School Bducation
S Meghalaya and copy of all Certificates and order has
Lo been enclosed herewith for your further necessary.action

please,
Yours faithfully,

(Prabin Ch, Medhi)

¢ :“;§4;~ra”bé

‘ Chowkidar
SWWY : ICAR, Amrit Bhavan Building, Laban
\ ~
: Shillong-793004
Copies

S 1. Order No, RC(P)65/78/51 Dt.18th June, 1981
R 2 " " RC(P)65/78/73 Dt. 3rd July, 1982
o : 3, Memo No. MBOSE/HSLC/Exame4/Vol,I1/ :
.f/f'amx§9m~@

87-88/20065-68 Dt. Tura 12.10.88
¢
s Boery No..sqimat
3 nm: b:{)(\%%

4¢ Admit Card(with marksheet for Matric)
S Certificate for th® Course of Fitter Trade.

" 3,.\.wa .

..,. _ i SR ) T AT T SR
.;-..'_-;:;»_‘...}‘..i'_:-‘;;&a‘.:-'f,.é..'y..;,:_“ :-.;- AP APAF AT J _T

-

5
% .
&

~



"BETwmm _ | n
Shri P:rabin Medhi . . seeee Applicant.

BEFORE. THE CENTRAL ADMIVISTRATIVE TRIBUNAL

. GUWAHATI BENCH '~ ‘_

fVS'

'Un‘ionf.of Ind:ta and others., o «««es Respondents.

REJOINER TO THE WRITTEN ‘STATEMENT .

‘1e.  That the applicant have received the copy of the

written statement and have gone through the sane, Save and

except the- statements which are not admitted hereinbelow, o

B may be treated as total denial and the statement which are

born out of record, the reSpondents are put to the

strictest proof thereof,

£

" ‘2. That - with regard to the . statement made in para

1 of written statement the applicant offers no comment on it.

3. . That WJ.th regard to the- statement made in para 2

of the written statement the applicant while deny:mg the

. | statement made thereln begs to state that prior o 1ssuance
of Annexure- II order dated 317, 95 the post of pump
soperator was under the Auxitlary Ca.dre of I.C.A.R. and the, W"#

applicant submltted his canchdature as a departmental
candldate, he having all the. require qualifications under
the service rule of I.C.A.R. TO that context it will be |
pertinent,to mention here that as .per the service rules

7 ) : C . B
applicant is a diploma holder in the said Tread and at .

that time he had the minimnm- required experience, Alth'ougn :

the initial appointment of the applicant was in the grade

Contdo oo .éo ce
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grade of Chowkidar he acquired all the required

quallflcatlons to hold the post of Pump Operator as a

o dlrect requipt.To that effect the applicant néde : a
representatlon ( -11=%=90, iees Annexure -2 to the Written
'Statement) requesting the concerned authoritles fOr h:Ls

‘posting as a Technlcal personal.

L. That w:Lth ‘regards to the statement made in

: paragraphs 3 and 4 of the Written Statement the applicant

: éffers 1o comment on it,

5¢ That*mith regards to the'statement made in para-
graph 5 of the written statement the applicant denies the
correctness of the same and beg to state ‘that since 1992
he has been performmg the dutles of P ump Operator in

addltlon to hlS prescrlbed duties.

'6." That w:Lth regards to the statement made in paragraph

6 of" the written statement while denying the content:.on |

made therein the applicant begs to state that due permiss:.on

’was sought for from the reSpondent and due .mtlmation was

given to the reSpondent regardlng hlS advance studles,

Annexure- 3 letter dated l+-6-81 to ‘che Written Statement

clarifies the aforesaid facts. ' A _
Coples of letters dated 17/18-6-81 and 3-7-82 are -

.’ annexed herew:Lth and marked as Annexures- RI A and B+

7¢ . ' That with- regards to the statement made in paragraphs
7 and 8 of the Written Statement the applicant denies the

COntd. ® .3.'..‘ .
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the &qrreetness ef the same and reiterates and re-
- affirms 1;,he stateme;zt made in the @ AW and begs to
state tﬁat vide 1etter dated 22;10.88 (Annexure-i
to the.wfitten statement)lthe applicant prayed for his
correction of date of birth, In replied to the‘said
letter the Respondent issied a letter dated 31,10,88
advising hlm to submit the marksheet and certificates in’
°_orivinal. Immediate]y the applicant submitted: the same
1n orlglnal and it was 1nt1mated to him by the Respondent
 vide letter dated 'k, 11.88 ‘'while returning his original

| certlficates, that the respondent took into accomt the

same as. a record.

‘ Copies of letters dated 31,10,88 and 4,11,88
are annexed herewith as Annexure - BJ -1 and

/. RJ-2,

8. That with regards to the statement made in
paragraph 9 and 10 to the Written Statement the appllcant
while denylng the oorrectness of the same begs to state

that the appllCant raises as a preliminary obJectlon
‘regarding maintainabillty of the said paragraph. In the
sald.paragraph the reSpondent all along denied the fact
that he was not alloted any -additional duties, but on
the same paragraph they themselves have admitted the fact

of paying him overtime allowance for additional work,

9e v»n That with regards to the statement made in
paragraph 11 to the ertten Statement, the applicant
denies the eorrectness of the same and begs to state That

_his satisfactory work,has been appre01ated by all the
¢ . h ' contdooo.”"oeoo
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'-as J.n the 0 A. for the shake of brev:.ty.

o

..L;....

‘ the concerned authorltles ana that is an admitted fact

and a.lso same.helped him to ‘earn honourarium,

-\

eq'o. . That Wwith regards to ‘the statement nade 1in

paragraph 12 in the written statement, ‘the applicant

whlle re-::.terat:mg the statement made above begs to

hlghla.ght Annexure - 10 to the 0, A. letter dated 114 11.911-

That w:.th regards to the statement ‘made in

par{ raph 13 to the Oo A, ’ 'the appllcant while denying
the statement made therein begs to state ‘that the post of

| P‘urrp Operator was made for unreserved candldate, s:mce

the advertlsement issued was for unreserved cand_ldates.

B The respondent at the time of, advertlsement also did not

1. specify the category. The applicant as a departmental

cand:r.date appeared in the same and he was the only quallfied

departmental candldate. The selectlon comm:Lttee reCOmendad

.'hls case for promotion to the post of P ump Operator.

/

‘ The appl:.cant craves leave of this honourable

Tmbunal for a direction to the Respondent to produce the
. mlnutes of the select:.on commttee at the ta,me of hearmg

_ of thls casee .. -

-

12. - That with regard to the statement made in

. paragraph 1% of the written statement the epplicant .

while deny:mg the statement made therein begs to re-'

'iterate and re-afflrm the statement made above as well

Contdooo5ooo .
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13 o That with regards to the‘statement made in

paragraphs 15 'of"'th'e written stateinent the applicant
wh:n.le denying the correctness of the same begs to state

that by order dated 22.9 .97 he was handed over with the

 charge of Pump Operator. A

;17-1-.' ' That with regards to the statement' made in
~ paragraph 16 of the written statement wh:.le denying

the statement - made ‘therein the appllcant begs to state )

'.that v1de Annexure - 13'and 14 of the 0, A the fact of

recomendation comes - mto hght.

1 5. That with regards to the statement made in
‘paragraph 17 of the Written Statement the appllcant begs
©to state that 1n the light of the office Memorandum -
‘ dated 29.7 92 respondents are duty bound to dispose of

the representatlon filed by the appllcant

. 16, : That with rega‘rds to ‘.the statement made. in '

'pa;i'agrapn 18 of the Written S.tatement, the applicant offers

no comment on it,

1"7.‘ ' That with regards to the statement made in

paragraph 19 of the Written Statement “the applicant whlle
: denying the statement made there:.n begs to re-~iterate and

re-affirm the statement made above and the O.A. and begs

"bo state ’that the order datéd 1.7.99 is 111ega1 and void-

ab-:in:.tio As its further stated that the same post of

© Pump Operator is not a reserved pOot forS.T. candldates

that Wlll Yevealed from the advertisement mede earller. '

Contd. oo .6 ceoe



‘The reeponfien‘t_ again §e-advertised the said post whe_rein
) nothing has been mentiened regarding reservation .
(Annexure- 20). The post of Pump Operator is under the

Techm.cal Cadre,. .

"18'. | That W:Lth regards to the statement made in

-Qparagranh 20 of the Written Statement xxRs the applicant
' wh:z.le deny:mg the content ion made therein begs to state
that he possess all the qualificatlons required for the

post of Pump Operator.

. The applicant further denies that there is no
-ambiguity in regard to his’ quallflcation(Certlflcates etce)
and the sald ambigulty came to an end after 1ssuance of

letter dated 4, 11.88 ( Annexure - R = 2)

19_. - That with regards to the statement made in
paragraph 21 of the Written S tatement, the applicant
denies the correctness of the same and put the respondent

“to the strictest proof thereof.

.20 - That with regards to the statement made in -
paragraph 22 of the Written Statement the applicant whlle
deny:‘mg the statement made therein begs to sta.te that in

the earlier interview ( i.e. 1995) the applicant was'

allowed %o appear in the same wherein he was the' only .

fo

, qualifled departmenta.l candidate and his case was
—

'reccomended by the said selection Committee.
21 That with regards to the statement made in’ '
paraglraph 23 of the Written _Stete_ment, the applicant while -

contdessee s
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while denying the statement made thereln begs to state

that- the post of Pump Operator is Stlll lying vacant and

the respondents have made advertisement illegally Without‘
publish:mg the result of the earlier select/n. The
appl:LCant for the 1ast 8( eight) years has been performing

,_‘the duties of Pump Operator and. in the department “there
$ Mo other qualified person to hold the said. Post.. |

22. | That W:Lth regards to the statement made .in
o paragraph 2# of the ertten Statement the applicant

‘ . denies the salie being mot oo_rrect_. BN f o,

'23, - That witn regard to the statement made in
-'paragrapn 25 of the Written Sta‘tement- the applicant
begs to state that the respondéent have not pald him
his entitled ‘pay and allowance for his additlonal work
as a Pump Operator. The appli€ant further state that in -

| earlier selection although he was otherwise quallfied
his case was not considered-imthe name of amblguity in
Cert1f1<:ates Which was duly verlfied by the ReSpondent
in the year 1998 ( Annexure- RJ:- 2).

2k, That with regard to the statement made in
paragraph 26 of the Written Statement the applicant

-denied the correctness of the same, e

25,  .@hat the applicant begs to state that the .

_ respondent in their Written Statement has verified the _

statements 1 to 23 as his personal knowledge without :
e . . o - . . . -

mntd;e eeeBeene -
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; c;fder and in. the Written Statement are also contradictory.

- paragraphs

\

- =8

}Wlthout ver:l.fymg the records. r"he statements made 1n '
‘ thls wmtten Statement are contradictory and not based on

. recordse The st;and taken ‘b_y the Respondents in the impugqed

)

In v1ew of the above it is erystal . clear

| that the claim of the appllcant made in the O. A. deserves to

be consider.

VERIFICATI ON

I, Shri Prabin Chandra Medhi son of ShriK., Re Medhi,_ |

aged about RIT years, at present WO rked as Chowkidar in ‘the

I.C,A.R. Research Complex, Barapanl, Meghalaya, do hereby

SOIemnly afflrm and verify that the statement made above in
1 9. [i 7 ](a '6 22 Qéf ’

are true to the best of ny knoWledge and bellef and those

"made:.nparagraphs ’3 §, — C }”;L I‘E 20 2)23 'O are -

der::.ved from records and the rests are my humble Submlsslon )

before this Hon! ble Trlbunal and'I sign this the 'I4f day

of £ ’%?)wa% 2001 at Shlllong.

(rca/bw Ob WM\/

. Signature:
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- ICAR| RESEARCH COMPLEX FOR N.E.H. REGION -~ W

. B | | _ﬁf 5
- INDIAN COUNCIL OF AGRICULTURAL RESEARCH = g 1;5_
b | 'CEDAR LODGE',JOWAI RUAD,SHILLONG-793003, . * |

NA

Sy
P

et
|

- N - . | L
\ . Memo.No.RO(PI65/78/51  Dated Shillong, the 17th June, 1981.
I | | g o

L . - With reference to his representation~datéd‘%.6:8¢,. ‘
: Shri Prabin Medhi, Chowkidar is informed that he has been !

allowed to continue further studies without detrement to his :
duties as a Chowkidar, : - B :

\///ég;i.P.Medhi,
Chowkidar, ,
ICAR Research Complex for
NQEOH,O Region, v
Amrit Bhavan,

laban,

Sub:- Requgst for transfer from Chowkidar to Peon/Messenger.f

|
(V.K, Kaushal)'*r—7€7i ’

Shillong - .4, - "7 Sénior Administrative Officer, |

e
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INDIAN COUNCIL O AGRICULTURAL RESEARCK
ICAR RESEARCH CQMPLEX FOR N.E H.usGION ~ . . '
@OR CEDAR LODGE,JOWAX ROAD,SHILLONG-793003. ©

" NOJ.RC(E} 65/76/73 Datod Shilleng,the 3rd July,1962. .
' Subt= Pormission fer taking sdmissien in LT.Ie

With reterence to his applioation dt.16.6.82,$hr1 Prabin Nodhi,Ohwkida:r_

ta 4\1’\ ‘~.

u infomd that since he desires te attend the ceurse: boyond his duty ’hom,h'o
cois allowed te take admissien in I.‘I’.I.a.t Shillong,vithout dctrhqent to o duty,_ ]
' in any way and subject te withdrawal of permislion at any timo ;it
. ‘ . {' . m reasen, _ L " b ,1 ’( LU ' :'{;
" This has the appreval of the Directer o o ' ”:::-:::g-_:f
" Shel PJMedhi, o b
Chewkidar, ' ‘ , —_— O

- ICAR Research Complex for | - o
. ll..\ : N.E. H.RCgi.n' . Vi - \ ‘: i _ \‘ ..1
Shilleng. : , _ ‘ - ; o

. . e Sd/-A.R.Daa | RS
¢ | Asstts Administrative Offioer(Adm.).;

1
Cepy te the Scientist Incharge Agril bngi.nnring Diviaion,ICAn
‘ Research Cemplex fex N.E. H.Begion,Shillong for intermatien and neooaaary actione

Co. (A-R.Dal ) ”‘;:-“ \.g ;
Asatt.&dministratin Offioer(bdm.)a o

f'*' i

%/\\LV(M, | } e b

A o,
sﬂd‘“"? x! | 2l gﬂ

Aqri\ et ”l'.,".-\ "ho ' : Q

qa R i " b

i lCM; p? h- I‘-’ R {
AT

o : I l‘
E . i .
I, T '
, R

. {

! ¢ .



"~ Mark sheets etc., in Origlnal. :

!

With reference to his letter dated 22-—10-88, Shm Prabin
Ch., Medhi, Chowkidar.is hereby adv1sed to submit the Gert

- WS \
A%

( L. 1. CHOVDIURY )

Asét’L hdministrative Officer
e -~ (Adnn, )
: Hu/
)\t
To

P n . .
/ B ]

! |
\/‘ahr‘l Prabin Ch. 'lcdhl, o
Chowkidar, (Agril. Engg.) IIivis:.on,

ICAR Resenrch’ Complewc for NhH Regwn,
Shillong.

:?1

N o

- H
as 000

ent if 1cate, _

§ —1 ~ A eowre. - K3“/l
- o . i
”f - ) —_—
- “ . V _
-» o\ .
» T
I IAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH OMPLEX FOR N.E.H. RGION
CEIAR LODGE, JOYAI ROAD,SHILLONG=793 003
NO.RC(P)&5/78 Dated Shillong, the 31st October, 1988 |
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ATNDL ol CUUNG L BF AL LTUILL RESEAI NTMERL
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Nu HL(P)G /79 : Dated Sﬂillong. the 4lh ”OVlmbPr,'BB,

To o .
hri Prabin Medhi,
Chowkidaur,
ICAR Hesearch Complex for N,L.H. feyion,
Amrit Bhavan, Shlllong -'793 Qu4.

Sub Returnlng of orlglnal cert1f1CatLq, mzrksheet,
etc. C ’ "
Ref Qur lettexr of even number d@teda31j10.88 V//// ?

Plegse find herewith’ the. original LvrtmeCALvs,
marksheet, etc, The sameé has buen taken into arcuunt FO\J/

record in of fice, : VO
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. ld : .

(- B,1, Chowdhury ) ,
: Asstt, Administrative Qfficer
Encl.: As above - ( Adinny) '

Copy to: ' ’ i
_ Shri A,S5ingh, Scientist 5.3 {Agrll tngg.) and ,l
Head, Division of Agricultursl Engineering, -
ICAR Research Complex for N.c.H. Region,
Amrit Bhtv,n, 5hLllung-793 OO~.




